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Shri M. C. Shah: What I stated
was small coins of the denomination
of eight annas and less, if necessary,
for the purpose of just removing the
difficulties of the poorer classes for
which the hon. Member is so anxious.

Shri V. G. Deshpande: So, it will'be
issued. That is what I am opposing.

Dr. Suresh Chandra (Aurangabad):
This is just wasting time of the
House. All this has been discussed-
yesterday.

Shri V. G. Deshpande: I protest
against this remark.

Swami Ramananda Tirtha (Gul
berga), rose—

Mr. Deputy-Speaker: If the hon
Member had not been interrupted he
‘would have finished by this time.

Shri V. G. Deshpande; What I want
to observe is that the Government of
Hyderabad should not be allowed to
issue any more new coins, even of
smaller denominations on the plea
that the poorer classes would be
benefited. I want that the ‘Char
Minar’ should go away completely.

Dr. Jaisoorya (Medak): If I have
heard the hon. Deputy Finance Minister
rightly, he said by this step they are
taking over all the assets and liabi-
lities. Am I to assume, therefore, ‘hat
the Government of India will take
up . the responsibility for the Govern-
ment promissory notes that the Gov-
ernment of Hyderabad have issued up
till now.

3 r.Mm.

Shri M. C. Shah: That question does
not arise. The question is about
currency and coinage and the reserves
for their backing. And we have taken
all those assets and liabilities as far
as currency and coinage are concern-
ed. That is what I have stated very
clearly.

. Mr. Deputy-Speaker: The question
is:-
“That the Bill be passed.”

The motion was adopted.
bl

DEMANDS FOR GRANTS

Mr. Deputy-Speaker: The House
will proceed with the further discus-
sion of the Demonds for Grants re-
iating to the Ministry of Home Affairs
and the Ministry of States. Shri R.

D. Misra was in possession of the
House.
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ot areo Vo frmr (fer qoa-
MER) : AT TA S, FA § qG
wg @ a1 5 F wwd §w fafe-
® w7 qEwarg 9T § 5 Oos=iN
3 | fea AR sqaea HY a9 @I |
fore T 7 3 AR g1 Iq AR W
wWwAgmtaEA g AR @&
A &I a7 IF T WL TF A
F ST F MEF 74 3T F, OF AT qa9A
# gu fafaedt & svlt ¥ s fmar i)
oo ST #T g AT E fFAe
F FeaT g anfea @A § WX S gAT
gEAT ST WK agadr gi e
A, g T AWET QT OE )
T aE W IR E fr o ¥ AR
T & 1% [ F A g JAad FAN
FEAT AT &, SO% favg aga @
aT®d 59 4 ® @ gs & fF |t =
TH R F AW FAF T & AR IR
qEafas a9 wieas X &1 § #R
qeafaw qrieat saw T < §, a8 T8
T TR o6 T A H AT § faeqe
T A9 ¥ W F IAGT T AT
& mar €, aF 59 3T ¥ OF R AT #Y
gqy &1 fagra fagemr §, 9%
S FT 9% AT § aATfF g7 99 A9
7 faee ¥ ganioa & 9 arfs g
98 3T T AR qfFRTAT g L o
fFemmsmAan gug, 99 aw
AR 3 A1 7 AFFTAT T FTH | %
FTMEE oI gIw AR &
qF d5gT § W gEa & &
et HEATSEH N  aga
Fwr  HiET fadar § ok a8
ST g (address) wrar & q= o
g TF T HAIYT AT §, a9 G
XaTE Y aF W qEY T AT AT
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[= a=o o faw]

TF q19 UF THT I AFT IAHT GH FU,
T q AR TG TAAT Toq &1
2 AT q FAET FIH F QA qae
T W3 § 3R F1f wara ag e
Oq AT N FIAANT A IZT I q0@
qT A g AT g Azt aF WA EfF
AR AGIT I1d 3T qTATRE /Y
T RYAT AT § AT qeAT 73 dvheE
g foad =g @7 f5 g9 qifFarde
T ATA TrHfzT qifFardz <aar a4 §
HIF I F AT FI 7K § (oA
gfear & qfreT agas o2 Y g9 2|W
F FIITATT B FAAG AT @Ar
& =rgd | Qa5 e #Y a8 R
I fezagfear & oy &, wraw qan
qgar 3 At o0 1 0 Ay ey
& AT A% waArar 737 Ay 39 3[|W
Faqiiagardagmaqddg | ==
ag fesa $feqr & 397 X 19 ga I 1
A dvhee frre FT THT FT TGN
AR X fawra w3 aifeam &
TCF L & I A9 § AT TF R
F feadd fF A @A@Y 1 WaE
HIAT IST W@IE AR W I@
IUSRE F  FTT T F NF 1S ATIREY
T AATAT GIAT 3T WE AR 8 a1
FE AN A TARTGIF AT 7T
AGTT BATT § | AT 9 97 2T I
geafq @gA & fag o) fawer &1
TR FIA F g Tt q977 § a1 /7w
FY g AT E A F AR W IEH
¥ PP R 99 faFra FI A8 FIWET
arga g FF a8 THIW FH 36L&, WK
W AW I ATET § A1 Fgd 3 (%

qreva AR F | WA gA TR FY

g F@ § a 98 g Fed o9
g tmag = ds) § mkwne

31 MARCH 1953

Demands for Grants 3338

T TSTHT F1 &R 30 @ a1 I9% ¢
W gAY M ¥ g fear smar & 5 ag
FFR FH §, T 5 g W F7 W
AT B T FT F TG IAHT FHFTC
g4 3, W9 AT A FIE FTH gH A HY

- w3 A g aqard fF sfa ;e

T TETEA A ASFLEH IW@I &
fir ga ag Fraface W Y g A
FT HTA AT & HIT ST AGICHT T F
AT & da7 gU, ITW a8 Frfaw A E,
o To, THo To HIT THT A IHIA
g &, f6 qra d T8 o frsad
93 @ g9 & arg 471 ag SHIHHT TG
qAWA g1 qrEf TaAhe TE TR WK
71 78 2 fgd 4 quwas ag ) faw
7g & awwd wadT 819 & 5 s awr
AT FY H@EET FA, § AT ATRAT
g A swqfwee wigdl ¥ f wfas
o9 FT ATEd g ! WL T
T 1 gAT @ o< feT, w9 g A
7 1 o A § 1 W g4 wwwy
qifeamie & A/ 98 TS Jgrast st
el T & TS A, WS TF FIHAAT
1 faqa ¥ gaR a9 A 91 X 43
gUE | FUw T ag FW FE fea@m,
AT TE FEAfATe T T A3 g TATHT
7 ¥ FE A Fivg ME F 7w A
g1 &, a8 A @Y FRfeEl & wiy g
FWE M ITF arg faad § 1 qE@Q
ats fad a3 R FHla € fs gaa
e frar @@ w1 ol 7 IRy
¥ gt A A, G D w e ¥
IRT ITH @H FAT A" 4, @W
I [T A FAR AW Fv qavfarsm
R § AR Fgd & fr Wi S aw <R
Q@A N wm R d @, an
W F amtes @ ok g
TEIT G9FT B & 5 faa w< 27 91
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Ty #31 T IEie g s
g AR 7% gy mfwa € ey ot
Fagara amEr o w@r § 5 g
I & A/ AT AT 9% G0 ATHA
g o 7g Fgd & fr Mol A =l
T #T T AAE FW &, 99 A
ﬁm;qz‘fmm’fzrﬁmmaaata
g7 agt S & qierd W gea
Tt & WY Ty A E, F@i o AR
A e 7 U T, gl TS R
AT F AT F U TG E AR
A FT A AGE A AT R T AR
T AR Tt aitg 37 Fgfaee
Wit Fary #3 g, W f A9 IAF
g &g F faars g 3 @, I
R wE fF W gl SRt
¥, 70 ¥ T, R g aefwend
¥ 39 37 ¥ FFqfee 5T gAT Q@ qE
98> 4 F 9 A 3G AW FY ASHEAT
AT AR FIq TGH qFE &r et
A S | gg gAR aw fafawet
qTET 1 a5ioq § fF A A F;T
& faa 7 2R ST A T AAHT
WS AT AR FUE & faars ey
AFdsFT AT WE | IUF IR §
qF FA T A7 A AT FA AR
e ¥ AT AT d1F 7y @ agr
ag gl Sran At & g7 W wra § e
FT AV, FUAG T JFL AT A, AR
& W gewd 9 fF F99 § R I8
g AT S gy afe a9
ST 1 SW R gAR T gfew
AR AGE; WIAMT HWE AR
a< 3 WWY F qawar fF oA wrs
R T ¥ Tfg@ A 9w Tww g
qus § g AT 5 ag gr dav @2
F A FY F91 FiRG { WS T FT
ARAE | IF AT ax 4T 9wy
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7 arqeta F1 AR 987 5 ez ag awrg
g Feor & &Y 7, 398 Y g A
g g AR, a1 SR gW awaTar
f @ =7 Reg 71 wafvd & mfww
W@ § fF ©ag ¥ 4 T At Leg
F A= FoH F AR AT T 7
srer w9 fr dw fofd fegem
F AT ART 59 TgTFT E22H FIAG T
T FIIE L AR g T qgl W
TG T FLIE & I FHT AT
7 g9 f5 I F AT AW R 3T
T & faems T ho, WY
& TR ATTH AGT HEAT AT |

Y ao1g a8 € 5 T=w Avn §
S afe 1 & T A aE A A
o #7=x 7 T JroT 93 THT AT
O F S[ACTHAT &7 T A [T
g 5w A fraaT g wag e
o7 IF IR AT 1 A7 o= Aaea ag an
fr fa7  qER F IR ¥ fggEw
wag frar o < & waa gAY aA
F1 § # gt T a7 3 fearad o,
agi o< fearaat w1 far < qr, qaww
ag % 3% g7 N 93 TIH 91, 99
TR § A1 A AG Q@ T AT, ..

st o qHo fog (wage -
Fa§ MAR) : FER K HTAIS |

st 7o WMo AW smw gER
IR F TAT Fg 999 4, AT A9ET
T g ARG G

# g ¥ 7y frdaw a7 wr g
&5 ag Tt o 7@t § ot F7 <7 frew a
TFT AT AR IRT WAL @R AT
Fadg 97 F gar 7@ e WAy
/A T 59 Fag FraT 9T | q@E A
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[’sﬁmo o ﬁ{%‘l’]
I 7 A9 7 arerw W faar ar
@& A AR F @A A § Rl
q T ag ¥ w9l & qHEAr e
a1 3T ag FT FX | S FT I G
9% gHT A7 | gAd Far w4 fw
frm for fegeom s g s
#9T Agt ¥ AR g4 faw ag
T AN wifE ST R fgea @O
R oww F FEr, g AWK 1E,
g, $RE% 99 A7 §g B WA g,
IR S AR A by el § @
F fear | g v fegmm 7 A&
&, OFr smarer gors ot & e G W@
N, a8 74, a8 7, S g wfgawens
TR @ fegeam 7 gRAa FTAT @@
g T eF ¥ oWl auEd FEH
Wmﬁé‘,ﬁmmiﬂ‘fﬁ
§ Tgem g A dargue, INTREA R
imﬂﬁ:ﬁﬁqrfﬁgxww
W€ §, g0 I W1 97 Y IAWH AR
@AT aTea 7, faet ¢ W, awEq F

qrg W qFF QU AR g AR AG F
trs;wfaaﬂ‘t srgd fafreee o, fmfeex
Ty, YA & 5 A, e v @@
gu, 37 #Y §aT F g, IfFT W W
) JaT T F ¥ T F A TR
A % g fafaeex amga ¥ Fgar AEdr
g f gL wAag, ag ;T A} AL §
fr o ag@ fHrsadmF AT A
qEd S aw & feuTHd F1 @eH |
AT AT § 98 AFHAE G | A TR
T AT freaard & | oF i
fegeg fafreeTaXd i ag s B $1
AT TE, WX AN T qFF AT A
N O Aaq 3G @ 9 F YgFES F
& & A A daR FR fE agr
& OF T4 30 & fold FEm A am )
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Ffe gt & @9 qTH AT F F TG
frera g fram @ F s (= §
oF UF a=a 7 gt g, fearadm
¥ frd %7 @), WX ag ¥ IS
Ffaaw ada g 1 A AN
faamaerr wffEt @ g /|
2 o WX T ¥ Srew @ & T |
FFgw@ig fFoaEa g, T THA
aferg €, feg mere & #
ggaAmia? IR a9d F TW R
drer goraT E, WX i, a6 FT AW N
B W TR F @S &, N
o ¥ aTEaT AG TEq, 99 F1 AL F
qar @@, fra @ Ak ¥ A
7@, f #Y FmT N w oG T
7% gradsFAE WE ! TER
a9 w1 AT foEar #an aveds !
Fed & quet gesfq | g deFfa
7 AT ¥ & AR A § TR
&, gega WY wg o gesfa A A
S | T e afeeg F AW 3
g1 o g ? T s @
FAT Y AT, T AL A & T
A 39 3 F e AT JHAT HAT I
f5 frAmaTd afsEl A SO T
garer sTee frr a1, 99 WA #
T T AT AT | IE W T F
T ATAGE | HT TH T FT AW
g wgs el ®1 afgd @ A 1 T’
W gEwT & fF dAfF g am
acen afeg A g T fA e
ferq, & if gaTT AT ferg wRT
7§ wher e fog e I A

Fgwfma ¥ figd
& oW www at R oew
@t feg AR ww W feg SR
feger ¢ qf #m § 7 war @
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LI B i R
I FHAMA G T 3T B
F AT ATET & | FEY 9T wEfa w7
AMITE L T Agew § efa wr ?
W T qqeq § qRIAT AT | AT Y
W AT gH A T ITH! ATTH 1€ F3H
wefa @ dug fer w1 T Aar
FIEAE FTAE @A IF A A
AET ! W g6 F wes go § ?
AT FT TF TF AreF 48 T FAAE |
Iz wifas ge7 &, AR Aqeqfa & o=<
Taar gar  fF it @t ata 93 & fame
§ ag ArAd & wrfae gt | FAT A
FHT g AT F Fifga w7 fFag F
w1 forar o &, 3% 1 wawa w8 7
A WA FFTT AR I T AT
F 1 =@y gAnd & B 4fF sfa
H foer g € i fergeam /T g
wifed =@ fod ToT ST ;09 T T/
3 S waT T WA @
g I | WX 39 AW F T A F
aget gftae ag & fF owa W H
q9Es g | WS 4 W)
qHEEt FrEw fFar 1 o m AW oF
TR G F AW § IAE@T AT . .

Mr. Deputy-Speaker: If the hon.
Member looks at me he will follow
me. He has taken more than 15
minutes. He will conclude now.

st o e Ao ;R W@ ARk
F G & 51T Y qaqT FAT fF S gET
T Ffau § 98 a7 F IR FEw
1 AR A @ g, v A
FTqY AL SFFT { TF F1 AT Y q€@qr
[T =rgar § 5w A f i ARl
AT FIAY ST FY G9T T 6 FRTT
Ay dfew Nfa F s I9 @ E,
fogal W 99 WE | TR | F7
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AW o @ AW R ¥ ar O 3§,
TWARFFR SR AF o qEEm
¥ TG QF HA A9 & AHA @l
qF AT T 09T G 9@ 5 g
addam I EL qafraRy
qeaH faeamrd w1 | e afred
g A1 T WY

& AT qIE a1 ag qge
T HY Y s ?

ST Ao o ey xR W
AR mﬁﬁwzﬁqmm,
A& & T F 1 e i ar T
@ o Qﬁﬁ'ﬂ'ﬁ'mg, ot =
TG TG E, T A g AR A7
g mﬁwﬁawwmm
S AZTEE 1 A Hw A gwrr
glﬁwwﬁaﬁmaq-(a@w,
forw & & arfeem a0 w7z 9
| QAT A4 A ST w7 E vy §
A T TETE g T 1 98 T
%WI#EE’%?&?H"WWWW
g1 o9 F AT AT SR qad
@ Fae g A, v, ¥ aw
§75, a T & w & g, a1 o
ST, ‘99 & WA § wrearwT 347 a7
T FA, AT F A § arfeaes
T, faeaty & a4 § 5w, w9 &
mzmw%@ﬁ EH Y
WQHE, ‘T’ %‘Wg‘qqa—{
AT ¥, ‘Gfrgd’ ¥ a1 § w e
Farew fww &< ¥ fd, @ %
T g afew, T ¥ A § g, agf
FAR{ TRE A fafedafi,
T F AW g derE @ §

ﬁ'ﬂ"&iﬁﬁ'ﬁﬁrﬁ;‘ﬁﬁz FAT
arear g |
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Mr. Deputy-Speaker: Order, order
please. The hon. Mémber must con-
clude. Nothing more.

The Deputy Minister of Home
Affairs (Shri Datar): Yesterday, in
the course of the debate, frequent

references were made and the Home
Ministry was criticised on a number
of grounds. One was that the ad-
mihistration was not honest and that
there was no sufficient mtegnty on
the part of the public services. Then
it was contended that the old Civil
Servants who had been brought up
in an atmosphere of autocracy have
not sufficiently adjusted themselves to
the democratic set-up. The third ob-
jection that was raised was that cor-
ruption was rampant in all the classes
of services and for this purpose a re-
ference was made to the Five Year
Plan. The Five Year Plan deals with
administration and lays down certain
important principles that have to be
implemented by the Government pro-
vided that the administration will
carry out what it is intended to carry
out. You will find from the Chapter
on “Administration” that three factors
have to be taken into account One
is the political leadersl'np the other is
the public services and the third is
the people in general. Now, so far as
these three factors are concerned, un-
less all these three factors join to-
gether in mutual co-operation, it will
not be possible to have a prosperous
and successful administration. So
far as political leadership is concerned,
they form the Government and they
lay down the policy. So far as the
services are concerned, it is their duty
to implement the policy as it is
laid down by the Government of the
time. It is not open to the public
services to enter into any political
questions: nor is it open to them to
criticise the Government so long as
they are members of the Government.
So far as the public is concerned, it
is the duty of the public to criticise
to a reasonable extent, but. while cri-
ticising, it is also their duty to be
appreciative. All these factors have
been laid down.

Yesterday, unfortunately. a Member
from this side, quoted one sentence
from the Five Year Plan to the effect
that there has been or that there has
set in a lot of inefficiency so far as
the present administration was con-
cerned. I should like to point out to
that hon. Member that that self-same
teport makes it very clear that at pre-
sent ‘after the advent of power, on
accomnt of a number of circumstances,
we ‘have become over-critical. While
formerly under the British administra-
tion, we were working upde a sense
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of self-suppression, after the advent
of power, we are going to the other
extreme. We are nof only over-criti-
cal, but are also hostile, whereas
what was required on our part was:
a sense of appreciation. Therefore,
if you require an administration that
is entirely efficient, these are the va-
rious requirements that Hhave te
be fulfilled.

{MR. SPEAKER in the Chair]

So far as the public services are
concerned, especially in India where
we have a permanent service—we
have no officers who go out when-
ever there is a change in the Govern~
ment; here the officers from top to
bottom are permanent—it is their duty
that they ought to keep aloof from
politics, from all controversial matters.
It is their duty to carry out the policy
of the Government for the time being
in office. For that purpose a certain
measure of loyalty is expected. If it
is found that there are certain parties
or ceriain vested interests who try
loyalty, then,
every effort would be made by the
Government in power to enforce the
strictest loyalty so far as the public
services are concerned.

Yesterday, we heard two voices so
far as public services were concerned.
At one time it was contended by the
Opposition that the conditions of ser-
vice of these public services were not
good at all, that they had no sense
of security. On the other hand, it
was also gontended with a show of
so-called sympathy, because real sym-
pathy there was none, that their
salaries especially the salaries of the
topmost officers were extravagant....

Shri N. Sreekantan Nair (Quilon
g:m Mavelikkara): No. sympathy with.
em.

Shri Datar: ...... and secondly, it
was also stated that so far as these
persons were concerned, they were
subjected to arbitrary reversions and
retrenchment. In this connection. if
we want our public services to be what
they are, we have to give them three
conditions. One condition is that we
must save them from carping
criticism. Now, so far as these ser-
vices are concerned, they are not
here. It is open to the Opposition to
criticise to their hearts’ content, to the
fullest measure so far as parliamen-
tary decorum will allow, the policies
of the Government and also the actions
of the Government through the public
services. But, actually. when the
names of public servants are given on
the floor of the House, then, these
public servants have no opportunity
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of defending themselves.  Therefore
what is required as ap elementary
principle of justice or fair play is that,
as the hon. Speaker pointed out yes-
terday, if there are any instances,—
there might be some—where a public
servant is guilty of misconduct, such
instances ought to be brought to the
notice of the Government concerned.
The Government will not be slow in
enquiring into the matter and if it is
found that the misconduct has been
proved, naturally the strongest action
would be taken and he would be sub-
jected to the greatest penalty. While
we have this object in view, as I have
said, the first duty is to save the
public servants from carping criti-
csm. The second point is that they
have to be trusted so long as they are in
office subject to the stern requirement
that they carry out the policy of
the Government. Thirdly, you should
give them a sense of security. So far
as the sense of security is concerned,
I would point out one or two circum-
stances. In 1950, the Constituticn
came into force. Before that, we had
a class of highest service to which

certain salaries and emoluments were -

given, which certainly were not what
they ought to have been. In 1946,
the former Government of India took
into account the fact that these
ralaries were beyond all proportion
and therefore appointed a Committee
to go into the question. That Com-
mittee recommended that the salaries
of the topmost officers should be re-
duced by at least 25 per cent. All
those recommendations have been ac-
cepted by the Government which
came into power after Independence.
You will also find that we have given
certain guarantees to what were known
formerly as the covenanted services.
These guarantees were given by the
late Sardar Patel. They have also
been embodied in the Constitution.
TInder these circumstances. so long as
the Constitution remains what it is, so
long as these guarantees are there, the
question arises whether in time and
out of time, it is open to the Members
of this House and the public at large
to go on always harping on the ques-
tion that some officers are getting
more than what they should. My
submission is,—you will find that
their number is small, is not much—
that we will have to stick to these
guarantees. Unless the Constitution
itself is amended and the guarantees
taken away, they will have to be given
whatever has been agreed to be given
as salaries, etc.

The next question that I should like
to deal with is the important question
of the rampant ~ature of corrupticn.
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These allegations, or rather wild al-
legations of corruptions have been

made here inside the Parliament as

also outside the Parliament. With

due deference to the hon. Member
from Bilaspur, Madhya Pradesh. I
was not prepared to hear the wildest
and almost sweeping allegations that
be made about the services in general.

It is always the duty of the Members
to inform the Government, and the
pleasure and privilege of the Govern-
ment to en%uire into all these allega-
tions. and these allegations are
proved, to take the strongest action.
against them. In fact, in this connec

tion, I would invite the attention of
the House, to ane important circum- -
stance. The Government of India
have what is known as the Delhi
Special Police Establishment. This -
establishment costs India Rs. 20 lakhs .
a year. This establishment has been
brought into existence solely for the:
purpose of rooting out corruption.
You will also agree, Sir. that corrup-
tion, black-marketing, all these evils.
are the contributions of war to the-
post-war period. The worst form

of human depravity has come out,
worst passions and worst avarice are-
now seen. Therefore, it is true that
all the world over.—this is not con-
fined only to India—there are many -
cases of corruption. Whenever there
are such cases, then, it is the duty of’
every Indian. it is the duty of all-
Members of Parliament on this side
or that to give us the advantage of their-
information. Itwillbe our duty to

sift that information and then to find"
out what is there. I would point out

that the Commission has been dealing
very rigorously and strictly so far as.
rooting out of corruption is concerned.

1 may also give here for your informa..
tion certain flgures which show to -
what extent Government have been -
acting without any mercy so far as.
such wrongdoers are concerned. Dur--
ing the last two years 1951 and 1952,

we had a number of cases against

different classes of officers. Now,.
oftentimes, the contention is made
that we always catch the smaller fry

and leave aside the bigger fish. That

is not the case at all here.

Shri Jaipal Singh (Ranchi West— -
Reserved—Sch. Tribes): How many
big fish have been caught?

; gSlu'i Datar: That is what I am read--
ng.

Mr. Speaker: Let him proceed.

Shri Datar: If the hon. Members:
will allow me to give certain figures.,
then they would show how Govern--
ment have been dealing with all the-
classes of Government servants, from»
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[Shri Datar]}

top to bottom, from the I.C.S. at the
‘top to the lowest postman in the diffe-
rent parts of the country. You will
find that during these two years we
.have as many as 45 cases registered
against gazetted officers. Now, these
gazetted officers are of various
.grades, and against them 45 cases
have been registered. Against com-
-missioned Officers in the Army, we
‘have registered cases, and their num-
ber is 13; and those who® are non-
.gazetted or who are non-commission-
ed, their number comes to about 463.
.And every year this Department has
‘been carrying on very rigorously the
‘work of rooting out corruption. Cases
are registered and then it is found
that under the present Code of Crimi-
nal Procedure which has got a certain
technical side, it is difficult for us
often to prove an offence, because the
technicalities of the law have to be
complied with.

Shri Bhagwat Jha (Purnea cum
:Santal Parganas): Why do you not
amend that?

Mr. Speaker: Order, order. Let
there be no talk between Members.
The hon. Minister need not take notice
of it. He may proceed.

Shri Datar: I am coming to every
point.

So far as these cases are concerned,
whenever it is found that we have
got sufficient legal evidence according
to the requirements of the laws of
evidence and criminal procedure, then
sanction is given and the officers are
prosecuted. Where it is found that
the case for prosecution may not be
so strong, then we have got also what
is known as the Public Servants
Conduct Act under which there is a
semi-judicial enquiry, and that en-
quiry gives us the benefit of know-
ing the views of one of the highest
judicial officers of the land. One en-
quiry is at present going on. It is
going on even today. It is a public
enquiry, and when that enquiry comes
to an end, we shall have the report
or the findings of the judicial officer
on which we can act.

Then we have also what is known
as the Departmental Enquiry, and in
the case of a Departmental Enquiry.
"we have laid down a summary but
fairly satisfactéory procedure accord-
ing to which......

Mr. Speaker: Two minutes more.

Shri Datar:...... We follow the prin-
ciple of law that even the devil has
to be given its due. Now, in some
cases, there may not be devils at all.

- So, the principle is that we give them
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an opportunity to explain their con-
duct, and in case it is found that
they are guilty under disciplinary
jurisdiction, then action is taken
either by way of dismissal or by way
of reduction. So, these are the va-
rious steps that are being taken by
Government to root out corruption.

Now, for rooting out corruption, one
of the important points that we re-
quire is public co-operation, and pub-
lic co-operation is often lacking. In
fact, we have a temptation for getting
things easily done by giving easy
money. We are not in a mood {o be
strict or to be stern, but, ultimately,
the character of the nation has 1o be
developed, and if it is developed. then
corruption will be a matter of the
past.

Then, the next question I would
deal with is the one that was raised
by the Opposition. They stated that
the number of officers or Government
servants who were only temporary was
larger than the number of those'wtgo
were permanent. So far as this is
concerned I would refer to certain
figures which have been collected just
now. They would show that the hon.
Members’ information was entirely in-
correct. We have got here the figures.
So far as the permanent employees
are concerned. as in June, 1948, they
were 6.97.000—i.e.. about seven lakhs.
and there were seven lakhs who were
temporary. You will find it was im-
mediately after the war 'was over
So, the rumber of those who were
temporary and those who were per-
manent were almost equal. You will
find after two years, i.e., in June, 1951,
the permanent employees are eleven
lakhs and the temporary employees
are only five lakhs. So far as these
temporary employees are concerned,
you have also to take account of an-
other very impertant factor, viz.,that
the Government of the day is not a
Government which has merely to
carry on the administration, maintain
law and order and collect revenues.
but it is and it purports to be a wel-
fare State. and in order to carry on
various welfare activities, the Gov-
ernment have to employ a very large
number of persons. During the war
also, we had to employ a very large
number of persons, and you are
aware, Sir, that on account of con-
trols, on account of permits, on ac-
count of the prosecution of the war
effort. a very large number of per-
sons had to be taken in. And there
are certain departments which it is
not open for us to say whether they
are going to be permanent or whether
they are going to be temporary. A

\
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number of departments even now
are there. Take for example, the Minis
try of Rehabilitation. Now, that
Ministry is doing very important
work, but a time has to come when
the Ministry of Rehabilitation also
‘will have to be wound up because the
work of rehabilitation cannot be
carried on indefinitely. But it is not
possible for us to know at this stage
as to when and whether"§t will be re-
moved. So far as controls are con-
cerned, there also the condition is
equally the same. It is quite likely
‘that economic controls in some form
might remain here, but for this pur-
pose. it is not open for Government
to understand the extent of the
servants who have to be kept perma-
nent and the extent of servants who
can be made temporary.

The moment war came to an end,
Government found that some retren-
chment had to be carried out, and
side by side, some confirmations had
also, to be made. So. Government
immediately confirmed 50 per cent.
of the temporary servants. That
number was found to be inadequate
because, after all. a sense of being
always temporary affects also the
efficiency of the service.  Therefore.
‘within two years that number was
increased to 80 per cent., so that you
will find that 80 per cent. of those
whose services were first requisition-
ed on a temporary basis have already
been confirmed. So far as the others
are concerned. on account of a num-
ber of facts which are entirely be-
yond our control, it is not open to
Government to confirm them. But
Government are taking other steps.
and one of the other steps is, short
of actual confirmation, to give them
a status which can_be called quasi-
permanent status. It has got certain
advantages and one of the advantages
is that they would be entitled to be
made permanent according as posts
fall vacant. Assuming that the posts
do not fall vacant, certain advantages
are given to them. Gratuity is given
to them, and a number of other ad-
vantages are given according t{o the
rules that we made in-1949. Then. in
the case of certain classes, for exam-
ple, Assistant Superintendents and
Assistants there also this question
arose. and therefore, as a part of the
reorganization scheme, Government
also had a number of officers confir-
med. Naturally, there were a very
large number of temporary officers.
Therefore, for them. a new class of
establishment, known as regular tem-
worary establishment, was instituted.
&nd about 1.200 people have been
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taken in. They would also be absorb-
ed according as conditions permit.

Yesterday it was demanded that
temporary. Government servants with
three years of service should be im-
mediately made permanent. Now, is
it passible for any Government. much
less for a Government like the Gov-
ernment of India with all its liabili-
ties, to make permanent or to confirm
all these officers? We were also told
that Government is spending money
and the taxatton limit had been reach-
ed. These two contentions are en-
tirely inconsistent. Government have
to take the middle course. and the
middle course is to give the advanta-
ges of either confirmation or a stage
of semi-permanency to as large a class
of temporary persons as possible, and
you would be surprised, Sir, to know
that so far as these quasi-perma-
nancy certificates are concerned, they
have been granted to 20,000 persons
up to now. Every year, on a particu-
lar day, we find out the persons who
are entitled to these certificates. and
to them these certificates are issued.

The next point that was raised was
that these Government servants are
not allowed to have unions under the
direction of outsiders. That again
raises a fundamental question, I
touched upon it just cursorily at the
outset. but I would like to deal with
it here. I shall finish in five minutes.

Mr. Speaker: Five minutes? He has
already exceeded by about seven
minutes.

Shri Datar: All right, I shall finish
with this point.

So far as such unions are concern-
ed, the policy of the Government is
that there are two classes of ser-
vants. The first class is the indus-
trial employees, for whom a larger
measure of liberty can be given. But
8o far as the other class of persons
are concerned, they are Government
servants. who are directly dealing
with the administration as such, and
therefore a greater degree of loyalty
Is necessary in their case; so, the
Government will not allow any pri-
vate persons. leaders or workers, to
become members of such associations,
unless the Government are aware
that that particular person has had a
career or antecedant which is good.
So far as these servants are concern.
ed, they are never kept under sur-
veillance at all. Al such contentions
that have been raised are entirely un-
founded, and therefore I would re-
quest the House to take into account
the fact that we have one of the best
public services that any country can
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be proud of, and that all these.high
officers "also are gradually adjusting
themselves to the new set-up. If they
do not, then aaturally they have to
get out. But happily for us, they
are also patriots, and they are also
Indians.

I would therefore request the
members of this House to co-operate
with the Government in reaching the
ideals which have been laid down in
the Five Year Plan, so far as the
highest efficiency of the administra-
tion is concerned.

Shri Sarangadhar Das _(Dhenkanal
—West Cuttack): After listening to
this peroration from the other side.
which gives us an impression that
“All’'s well with the world And God’s
in his heaven” It is with trepidation
that I have to tread the same ground.
I am not going into the question of
permanent or temporary employees.
But I am more interested in the
Central Administrative Board that
has been formed, consisting of six or
seven Secretaries, with the Chairman

. of the UP.S.C. added to it, to act as
Chairman, and an additional member.
This Board controls the central ser-
vices. and selects the officers from the
States as well as the Centre, for the
Central Pool. the officers from which
would be taken when necessary into
the higher administrative posts.

In the first place, the six or seven
Secretaries who form the Board are
themselves applicants for the Pool,
and they want to remain in the Pool.
It is very strange that the examinee
himself becomes the examiner. Thase,
who have to go into the Pool. and are
desirous of going into the Pool—
otherwise they would revert to their
own States—sit as examiners and take
themselves in. This situation has
created a sort of vested interest of
this coterie of I.C.S. officers, who used
to be called by us at one time as the-
“steel frame” but I think they are
now a worse ‘“steel frame” than pre-
viously, because each one of them has
a number of followers, whom they
circulate from one Ministry to another
as Deputy Secretary, Joint Secretary
or Secretary.

The purpose for which the Central
All India Administraiive Service was
meant was that during the British
days, it was the custom that an officer
who came from the State stayed here
for about three or four years, got
wider experience, and then went back
to his own State, to contribute the
knowledge and experience he had
gained here, in the service of his own
State. But lately or I should say,

31 MARCH 1953

Demands for Grants 3354

during the last ten or fifteer years,
one who comes into the central ser-
vice, does not want to go back, be-
cause Delhi life nowadays has a great
appeal. with the gaiety of the polish-
ed society, not only of the officers, but
also of business people who are try-
ing to fish among these officers through
their satellites.

Shri Jaipal Singh: Not true.

The Minister of Home Affairs and
States (Dr. Katju): Sir. on a point of
order. May I just intervene with
your permission and say that my hon,
friend is making rather uncalled for
remarks against certain officers? Pro«
bably he ought to know that this
Central Administrative Board deals.
only with the officers with posts in
the Secretariat. Their recommenda-
tions are placed before a Cabinet
Committee for appointments.  There-
fore the Board are not presiding cver
these appointments. I would rather
urge, therefore, that when he says that.
they have got satellites who want to
push them on etc., it is not proper.

Shri Sarangadhar Das: I notice that
every time we say something about
the officers—because they are the peo-
ple who are implementing all the
policies, and are ruling the country—
or whenever we say anything—I am:
not mentioning anybody’s name—im-
mediately the hon. Home Minister goes.
into a huff and says......

Dr. Katju: I say, ‘Attack me, but
do not attack the officers who are not
here to defend themse'ves'.

Shri Sarangadhar Das: I am not
attacking the officers. But the truth
must be told. Now what is the truth?
I am not taking the name of anybody,
and I have never taken anybody’s
name at any time in this House, and L
think that it is a bad thing to take
anybody’s name. I know well enough.
I am a man of 66 and not a y»oung
child to be lectured to by people who
are in charge of Home Ministry. (In-
terruptions). .

Mr. Speaker: Order, order. et
there be no heat created over that
point. It is a simple point. He is
making a statement zs to what he
does not like, and I believe the hon.
Home Minister is merely enlightening
him on the facts. There the matter

ends. Let us dis-passionately hear
v&;l;lat he has to say, and hear each
other.

Dr. Katju: It is not for me to teach
anybody. .
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Shri Sarangadhar Das: I know there
is a small Cabinet Committee that de-
cides finally, but I know from the ways
.of the world that the subordinate
Committee, who go into the details of
it. make the decision, and it may be
wery rarely that the upper Committee
—the superior Committee—with all
powers vested in them will inake a
change here or there. Otherwise. the
whole thing, as it has been done by
the lower Committee, stands.

Mr. Speaker: I wanted a clarifica-
tion on one point. I thought what the
hon. the Home Minister wanted to
clarify was that this Committee had
to do only with the appointments in
‘the Central Secretariat. Am I right
there?

Dr. Katju: They deal with only
officers on the Secretariat posts.

Mr. Speaker: That means the Gov-
ernment of India Central Secretariat.

Dr. Katjy: That is right, and then
they make recommendations which go
before the.........

Mr. Speaker: The point of the hon.
Member, I thought, was that they
decide as to who is to be taken from
parts all over India......

Shri Sarangadbar Das: Yes.

Mr. Speaker: ...... to the Central
Service kept in the Pool. Am I right
in understanding the hon. Member’s
point ?

Shri Sarangadhar Pas: Yes.

Shri Jaipal Singh: I think what the
hon. Member said was that the same
person acted as examiner and exami-
mnee. I think that point has to be
clarified.

Mr. Speaker: Let us clarify now as
to the difference between the two.
The hon. Minister is referring to one
thing and the hon. Member is referring
to quite another Pool.

Dr. Katju: He never referred to the
Pool.

Shri Sarangadhar Das: A Central
Pool in which officers from all the
States are selected and kept there to
be taken into the different Ministries
as higher administrative officers when
necessary. I should like to know if
that Pool exists.

Dr. Katjn: They are selected for
the Pool and they are appointed. The
proposals for their appointment
come before the Appointments Com-
mittee of the Cabinet. Mere selection
means nothing.
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When I intervened—I do__ not war”
tn take the time of the House—my
thon. friend was saying, as I under-
ctood him, that the pecple having
come here do not want to leave Delhi
and these officers in the Central Es-
tablishment Board have got their own
satellites. they have got their own
followers and they back them up and
they do not want to go back out of
Delhi. That was what I was object-
ing to.

Mr. Speaker: The position is ncw
clear. There is a Central Pool and
the hon. Member’s allegation. as I un-
derstand it, is that people who are
not liked by this Committee have no
chance of entering the Pool.

Babn Ramnarayan Singh (Hazari-
bagh West): Hear. hear. That is the
point.

Shri Sarangadhar Das: Yes. that is
the point.

Dr. Katju: You are making the
point for them. Sir

Mr. Speaker: No, no.

Shri Sarangadhar Das: I know
there are several officers in the Secre-
tariat who are circulating from one
Ministry to another. Some of them
have seen three or four Ministries.
So when I say that they do not wish
to go back to their provinces, I am
quite correct. I think I will also be
supported in this contention by many
Members of this House.

Shri Frank Anthony (Nominated—
Anglo-Indians): What will they do in
the ‘dry’ provinces ?

Shri Sarangadbar Das: I am not jea-
lous of the officers. I am not jealous
of their salaries and 1 am not jea-
lous of the power they have. What
I am interested in is that the admi-
nistration should be of a very high
order not only at the Centre but in
the States. We had a system of send-
ing State officers to the.Centre to get
wider experience and to be able tq
do more efficient work. for the higher
body was supposed to have higher
efficiency. And then the cfficers used
to go back to the States and contri-
bute that wide knowledge and ex-
perience for the good cof their own
States. That is not being done. Con-
sequently, when we talk of toning
up the administration and in one place
or another we have to put up with
these handicaps. how is it possible
tha; the administration could be toned
up ?

My suggestion is that this Central
Board should not consist of these Sec-
retaries. This work of selecting
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officers for the Pool should be in the
hands of the Union Public Services
Commission, or else directly in the
hands of a small Sub-Committee of
the Cabinet. In that case, there will
be no more frustration, as there is,
in certain ranks in the Secretariat
here, because there are officers who
are superseded by junior officers who
go up to the post of Deputy Secretary
or some higher post while the senior
officers in the lower grades remain
where they are: :

There is another thing about the
Central Board. As far as I under-
stand, reliably, they also interfere
with the recommendations of a Minis-
try. There was a case of a very high
officer—the Head of a Department.
There were some allegations against
him and the Minister recommended
that he should be suspended. It is
said—I say it is said—subject to cor-
rection—that the Board tried to throw
impediments in the way of this Minis-
try and then the matter was given
to a High Court Judge who found
that almost all the items of the alle-
3ations were correct. I do not know
what has happened to the officer, but
what I wish to point out here is that
the Board is so powerful--or at least
some of the members of that Board
are so powerful—that they went to
the extent of trying io defend that
officer. saying that it was very wrong
to bring such allegations against
a high officer. This i; also another
proof that this Board has hecome a
‘siteel frame worse than in the British

ays.

I wish to say a few words about
economy: Several years ago the Es-
timates Committee had made certain
recommendations which I do not think
have yet been carried out—that is. 1o
enforce economy in the diflerent
Ministries. The Finance Ministry it-
self has two Secretaries, each of them
on Rs. 4,000 a month. Now this
Ministry was being managed by one
Secretary during the British period.
I do not see why it should be neces-
sary to have two Secretaries for the
same administration.

[MR. DEPUTY-SPEAKER in the Chair)

If the Finance Ministry has two
Secretaries, how can It go—with what
face can it go—to other Ministries
and recommend that they should
effect economy? There is also in the
Home Ministry itself a very high
officer as Special Secretary. There
‘are two Secretaries in the Home
Ministry and I think the Works,
Housing and Supply Ministry also has
two Secretaries. I say that if one
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Secretary with all the Under Secre-
taries, Deputy Secretaries, Assistant
Secretaries and Personal Assistant to
the Secretary and then a Personal
Assistant to that Personal Assistant,.
if with all these people one man is
not able to handle the enlarged
amount of work then he should go.
Other men should be brought in, and
I believe in the services—All India.
Services—there are men—individuals
—who can do the work singly with. all.
the staff under them.

4 p.M.

There is artother thing about econo-
my, also connected with the stoppage
of this pomp and show. The Minis-
ter has half a dozen chaprasis; a hight
officer has two or three: an Under-
Secretary has one. Again, I say I am.
not jealous of the Minister having
half a dozen or—if I am wrong may
be two—whatever the number is.
Now, in Britishh days, say 40 or 350
years ago, there was no. telephone;
the telegraph service was very little.
Consequently, these chaprasis were
required to take a chit from this man
to that man. sometimes take mails.
Mails in those days weire not being
sent by post; but a rnan had to take
it from Simla to Delhi or Simla to
Calcutta, to act as couriers. But. witlr
the telephone and the telegraph and
all the modern convenience, it is not
necessary to have this elaborate chap-
rasi’ system.

Ty wAREY fag a3 @
FT aATQAy !
Shri Sarangadhar Das :
T HAT |

What I am concerned with is not
the saving of the little money; after
all. it is little money that will be
saved. But. there are two things.
One is that in a democracy this pomp
and show does not at all fit in. Just
today when I came a little early, I
saw about four or five chaprasis sit-
ting there in the steps in the portico
waiting for the Minister’s car to come
so that they may open the door for
the Minister and take his portfolio
and the Minister can walk in with-
out any encumbrance. In a demo-
cracy one should be ashamed of hav-
ing to rely on men *o carry his little
bundle; to carry a tittle file ¢r port-
folio. If any Minister is going out
of this House. the chaprasi is siand-
ing there and immediately the Miqis-
ter reaches the purdah, he takes the
file from the Minister and the Minis-
ter goes out unencumbered. This must

CIC1EY
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stop. If the people’ who work in
various capacities are not producing
anything they should bz put in some-
where where they will produce some-
thing. I do not know how many
thousand chaprasis there are wasting
the nation’s time. It is not the little
money that matters but they are wast-
ing the nation’s time which should
be usefully utilised. And the self-
respect of these men must be re-es-
tablished.

Then I come to the Centrai Police
establishment.

Babu Ramnarayan Singh: What
about the army of Mlnistgrs'!

Shri Sarangadhar Das: The Central
Deputy Minister said that there wers
so many cases that have been register-
ed. We have no interest in the aum-
ber of cases registered but we are in-
terested in the number of convictions.
Saying that h-indreds of cases have
been registered does not’ bring credit.
Some time ago, when we discussed in
the Commerce Ministry, a case of lic-
ence for importation of two lakhs of
cycles that was given by the Commerce
Ministry was referred to. Some days
after I had spoken, the then Minister
who is now a Member of Parliament
said that he was the man who had
started the enquiry into this case, not
only through the Commerce Ministry
but also through the Home Ministry.
Then there was a question as to what
had happened. At that time. the lic-
encee who had takep the licence had
brought a case in the High Court of
Orissa complaining that the search
was illegal. Consequently, it was
sub judice. Now, I will read a por-
tion from the judgement of the High
Court of Orissa dated 2nd Decemver.
1952. It says:

*It is further stated therein that
in the Police Inspector’s applica-
tion to the Magistrate asking for
permission for search warrant that
the said Company, the Eastern
Mercatile Corporation Ltd., Cut-
tack, obtained licence No. 002626/
51 CCI, Government of India to im-
port complete cycles to the tune of
2 lakhs for internal consumption
of Orissa State. It is also stated
that it has been reliably learnt
that this licence which was meant
for the internal consumption of
Orissa State was black-marketed
at Calcutta and thus a fraud was
committed on the Ministry of
Commerce and that this alse
amounted to an offence under the
irgr:il?ﬁx"t and Export Control Act.
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I need not read any further. The
jugement of the High Court—the-
Chief Justice and another Judge sitt-
ing together is:

Having, therefore, given our
best consideration to the facts and
circumstances of the case, we are-
not prepared to say that-the issue
of the search warrants in these
cases is illegal.”

The High Court case is finished anc"
four months have gone by and I shoula“
like to know from the ‘Minister himseif’
what steps the Ministry is taking to
pursue this matter.

Pandit M. B. Bhargava (Ajmer-
South): We are discussing since
yesterday Demands for Granis in res-
pect of the Ministry of Home Affairs
and the Ministry of States. No doubt
this entire huge administrative ap-
paratus of the Government of India:.
depends upon the efficiency. honesty,
and inteerity of the services: and the
Home Ministry is the backbone of
the entire adminstrative machinery.
Since yesterday, we have been hearing
unqualified denunciation of our servi-
ces. A section of the Opposition has
characterised the services as wholly"
incompetent, inefficient and corrupt.
On the other hand we have heard
something in praise of the services.
But one thing cannot be denied by
any critic. The past five or six years
have been very critical in the history-
of our country and it capnot possibly
be questioned that if the services. on
the whole, had not behaved loyally,
honestly and sincerely it wou!d have
been imvossible for our natioual lea-
ders to tide over this great cris
sequently. the wholesale dentinciation
of our services :s absolutely unjustifi-
ed and is nothing but a display cf ex-
treme irresponsibility.

One thing we must keep in mind.
Most of the personnel of our services
have come from the British days and
there is absolutely no doubt that the
bureaucratic arrogance and isolation-
ism which characterised the ICS ser-
vice have, to a certain extent., perco-
lated to our services. What we
need is a revolutionary change in
their outlook towards the common
man. The brunt of the implementa-
tion of the Five Year Plan will fall on
the services, and before they can eff-
ectively translate that plan into ac-
tion. they must develop a spirit where--
by they may come into contact with
the mass of the population. ‘Lhat
element is now lacking. I do not
know what are the courses of subjects
faught in the I.AS. LP.S. and Cen-
tral Secretariat training schools, but I
would suggest to the Home Minister
that one of the essential courses of



23361 Demands for Grants

[Pandit M. B. Bhargava]l
training is social science. Our offi-
-cers must have that training in the
field before they join the service. This
. is essential in the changed circumst-
ances of the country.

Then. it cannot be denied that there
- is scope for much economy. Economy
is the essential need of the hour. How
far has the reorganising wing of the
Home Ministry succeeded in toning
up efficiency and eftecting economy?
In this connection, I would draw your
attention to the Estimates Committee
- report for 1950-51. While scrutinis-
ing the Ministry of Commerce and In-
dustry, the Committee made certain
recommendations of a general ciiarag-
ter which applied not only to the
Ministry of Commerce and Industry
but to the entire services. These re-
- commendations were contained in Re-
port No. 2, signed by the distinguish-
ed mernbers of the Committee on 9th
February, 1951. and covered a very
wide field. The Committee suggest-
ed that certain very remunerative sup-
ervisory posts like Joint Secretary,
Additional Secretary, Deputy Director-
- General, Under Secretary etc. were, in
~the view of the Coramittee, absolutely
redundant. In the words of the Com-
mittee, “effective and urgent action”
was_to be taken to scrutinise these
posts and wind tkem up, and also stop
their future creation. I would like
“ to know whether the Home Minister
has had the leisure to look at those re-
commendations.

Also. what is the constitutional posi-
- tion regarding the Estimates Commit-
tee recommendations? As far . as I
know. it is a select committee of the
House and ordinarily its recommenda-
- tions must be binding on the Govern-
ment. If, for certain reasons, Gov-
-ernment are not in a position %0 ac-
-cept them, then Government must
place their explanation before the
. House together with the reasons for
non-acceptance.

Similarly, in respect of tenure of
service, the Estimates Committee re-
commended the introduction of the
practice which had been previously in
vogue namely, a regular interchange
of superior officers from the Centre to

- the States and vice versa. That was
a very healthy practice, and in the
Estimates Committee’s view, the pre-
sent practice whereby officers are kept
at the Centre for all times created a
rigidity and fixity of mentality which
was not desirable. In the interests
of diffusion of ideas, ideologies and
policies as between the Centre and the
: States, the Committee recommended
‘the adoption of the previous practice,
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I would like to know what has been
done in this respect.

Then another very important re-
commendation of the Estimaies Com-
mitfee was about officers drawing
above Rs. 3000. The Pay Commission
had recommended that the highest sa-
lary payable to an officer should be
Rs. 30600. Government accepted that
recommendation. The suggestion _of
the Estimates Committee was that in-
fluence should be brought to bear upon
those officers who draw over Rs. L000
and they should be induced to surren-
der a portion voluntarily. I would.
like to know what has been done in
this respect.

We read in the papers that the
Punjab Government has laid cdown a
rule that officers drawing above Rs.
750 should not claim dearness or con-
veyance allowance. If it could be
done in Punjab., why could not the
same thing be done here? It cannat
be denied that the disparity between
the oificial at the lowest ring of the
ladder and the official at the top is a
big one. The Government is for re-
cducing that disparity, and every year
the Finance Minister in his Budget
speech says that the drive and the
searck for economy are continuing.
This ever-continuing search, as faer as
I know has not yielded any results,
and perhaps it never will. But eco-
nomy, however small it may be, has
its own psychological effect, and apart
from its money value, it is bound to
create a good sense for- the hounesty
and sincerity of the Government in
wanting to reduce whatever expendi-
ture it can possibly reduce.

Another recommendation of the
Estimates Committee was in regard to
the array of Assistants. Among
the ministerial staff, the number of
Assistants was only about 500 in 1939,
but in 1951 it was neariy five times
that number. Therefore, ihe Esti-
mates Committee suggested—and they
gave very cogent and strong argu-
ments—that much of the work done
by Assistants might be entrusted to
routine or clerical grade people. The
practice in 1938 was that there were
three grades of ministerial stafl: grade
three clerks; grade two clerks &nd
Assistants. The Estimates Commit-
tee recommended that grade two
clerks should be reintroduced and
those Assistants whose work is more
or less of a routine or clericai nature
should be downgraded and brought to
the rank of grade two clerks. ‘Lhis
would effect economy and also im-
prove efficiency.

Another suggestion of the Estima-
tes Committee related to the method
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©of -recruitment. Prier 1o ihe ‘war,
Assistants were recruited through
competitive examination, That pra-
ctice was given up during the war.
It is still in vegue and all Assistants
are recruited. mot threugh cempeti-
tive examination but from the open
market. There is much room for,
and many complaints about, nepotism
and favouritism.  Therefore. the Es-
timates Comumittee suggested the ad:
option of the previeus system of re-
cruitment of Assistants through ccm-
petitive examination. I would Lke
to know what has been done in this
Tespect.

Then the Committee referred to the
number of peons, whom they .called
an “army of peons”. They said that
they had examiped the Commerce and
Industry Ministry and their view was
that the number of peons was far
above reguirements. They suggest-
ed the introduction of the messenger
service system and reductien of this
army of peons. I would like to

* know whether anything has becn dore
by Government in this respeci.

Then there- was also a question of
economy in respect of use of telepho-
nes. It was suggested by the Esti-
mates Committee that a telepnone at
home is not necessary in the case of
all those officers who have got them
now. The Committee said that the
cases must be scrutinised and cnly
those officers who Tequire ihe tele-
phones for Governmental purposes
should be allowed to heve
them. It was also suggested that a
maximum number of local calls should
be fixed and if a larger number of
calls are put through. then the charge
for 50 per cent. of the additional calls
should be berne by the officer himself.
In respect of irunk calls, the Com-
mittee suggested that there must be
a register opened in which each call
must be entered. This was suggest-
ed for the purpose of ecohomy. 1
would like to know what has been
done by Government in this respect
The Report of the Estimates Commit-
tee has been before Parliament for
the last two years and I would like
1o know whether Government can
ignore the recommendations of this
body which is bul a reflection of the
opinion of this House. With this
cry of economy. with this criticism all
around. inside Parliament and out-
Side it. the indifference of Government
is simply undeérstandable.

. The second point that has emerged
in the debate is in respect of Part C
Stafes. It was contested and sub-
mitted by some of my hon. friends
that these Statcs need not be allowed
to exist as they are existing today and
30 PSD
.
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that they must be forthwith merged
with the contiguous area. 1 would
like 'to remind the House that it was
‘after considerable discussion that the
previoys Parliament in November,
1951 passed the Part C States Bill, as
it considered it not possible and expe-
dient under the existing circumstances
te merge the States which have
got a history behind them forthwith
the contiguous area. The experi-
ment of responsible Government has
been in existence in these States only,
for a very small period of ecleven
months. It is too premature to give
any verdict as to the advisability of
the experiment or otherwise. My sub-
mission is that the question that was
only very recently decided should not
be reopened so lightly. Even, if it
is to be reopened you cannot ignore
the views of the people of those areas
as also of the Legislatures which have
been elected on adult franchisz.

Mr. Deputy-Speaker: The hon. Mem-
ber must conciude now. I find several
hon. Members are anxious to spegk
and if each hon. Member were to take
three or four minutes more. some of
them will not get a chance.

Pandit M. B. Bhargava: The third
point to which I would respectfully
draw the attention of jthe hon. the
Home Minister is that the question of
Abu is one of life and death for Ba-
jasthan. Geographically, culturally,
linguistically and historically, that ter-
ritory has been a part and
Rajasthan. Since the Ministry has al-
ready decided that the matter needs
review, I would submit that it may be
f;lcpedited and Abu restored to Rajas-

an,

= a.'rwr& (wifger-fawar):

AAAT  ITETT Y, oo S——

Shri Nambiar: (Mayuram):
speak 'in English.

=t amrr& ¢ I cannot give step-
motherly treatment to my language.

Please

# i g fafaeex # qare-
ATE ¥ F I WA F qT9 WA v
g iR mw & wg IR AR far
g 1 SfFT it A feamr F oF FaTer
i gon Fi g @ fafredy € -

foel & a7 AR HRTEA 95
T ULTAT UF AGED 9EW W AQ
AT qHFE T AR I RS
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THERE | T A T I AREER
A 9| o7 74T £F FF HATT 94T TF
T AL NF §, I A IT WEFR
& wifes WY qF FAT F ATF 9T 39S
wifes & T AET ag FE AT F
T @ 1 AW T faafasw F waw
W T oeATT FU AT faeq &
for Fraesfeamr argw g, waw
fasor Y r< ard § A TR AR
¥ gf s us qfafqedga &1 Qe
fraar & TF W 7 9% §
% FT qAAG &Y Y HAvE, 9 FATE
FFEH NN A AL LA ¥ CF IvS
W J@Er AH Fow awfgy gAY
¥ F W@ &, qg TG I@ NI ¥
[ % fag § fyas afd ag sn
F THAAGE TG § WM NH WX
g 99 9% ¥ T0T F IET T3 TS
A q @FF E, AT N AT I IAy
7 gy ansd g N T
@t & qrg g 14 F, ag ardf fxad
fags ot 9§ § Wrex ATA A oAWAL
T & fax FIAq B, AT 7 ITR
wF@d ¥ @3 F 4 g, AW IF TS
& T A FY 37 Fegfaed & firear
TR ¥ §EAE FAT E | QEd
qAT F qEM A @dy § faawr AqqqT
ag gar ¥ g @& wId qew A
FEATTAT DAV B GrIes @Al &,
wifs fm @ N wfes DT
AR @ T § ag | gar
q o9 T asar | W) Al [qar
¥ T 2, €1 § AR ag A fagraa

I § AR T aaaAar § & awrarn sy

T WA auie AT § 9EY g Q1
gaw fa=r o & ©F fow awg g wod
] FT A FE AT A1y W]
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g WA 3 F owRgw AW
tsfufrgmm &1 979 9/ F7W 9T
JAE a1 A HIT W FT wAAH
JEAAGIF FAOMA FL TFT & L
# 793 37 frgaws o) TS
afcaz a1d Wl #Y 41 § 32 fAagw
FAT HEH F FF owq a0 37 FeT-
faedi . ara 97 FT 43 gg & A9
AR 7% A9 R AT TG W AT T8
&1 %9 waw ¥ wgA AEW R
gfat & weas FY I9OT F A€ T
Q) 7Ad ar fr e wFR Ageas
WY F gO W wfgar € AF7T qA
® afas & 78 a8 gard g, Tz
A A Q9 owf F7 Hg @ I
fear A oF wx I A Fr AES
¥, WfT TaT W T4 F I9 9T
g N fasmdy A W I A
AT AT FY | FAAT F FZAT
argar § f& 37 ua & faawr =T
T gA [AT TREFR FIF § 99 TR
TN AT AR AT ITH AT T T
frr @af 7 wrew ® fAF wad e
N, IT AWM W AET TG AR
g IgAFT AA A [AART FI&
T FH B W AN WA, § Aqwr
Fqraarq f5d AW g fF gfar A M
AHT W FT AR 29 AT FSArE gAY
qUq §, A @A T FLAFN, AFT
w7 gAd gswE w3 AN @ % &
a1 fHT IET AT J7T 3 AAT A(FT,
FNWATHFIFEA g1 WAAATH
fradY @l &, Ia60 weaA AT §3
smad qrad  a@erar | gEr faufad
7 & 79Iy 74 F& 5 ¢F A IR
7 & AT FT Wr 41 a1 AT FAT
ag g foar war 5 ag @ar wrw
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ST g EE § g A A P
oY 1 OF g9 q Fo Az R faaw
FIA Y, W AT T AR F @
¥ JosWT AE T | ST AT A
® AW FY IJIHFC § W@ 7
ST 9t SR AawtREE o,
I% qfaes sR s § gl
F AR W IS f5F & FER @
& 41w iy A, gESC
P oWlg o w s @ AR
T FRO [T FART GO FA H
FTAATT &Y TH, A7 THS gA qer qaOh
J1 ey F & AEFR G qewn
St & qfeel SR a@w e An 9%
wfRrmE ¥ W "l wAT STey |

A A A FE FT AGET TG &
fr am a1 g 1 Tifgn A f5 o
N awa ¥ ag e oo g §
dfrerm o gan &, dfe sETeR
W Tgw Q¥ & o A a9
™ oA b #ogEt @
IR A AT | 9 AR FY T A
T FraaT =gy wR S F fremr
wifey, agrEr W@ e o

FHR § aR § AT =T=1 gf
St fF AR ogmw A AR W) W
A & 5 g maede 3R
! e wTe e 9 &R
F T F q9 FAE F1 GqA FT
& § S g 9FAX WA |
W T qaUa & ™ ¥ ®
FHRATE | A1 AL TEARE BT g
AT T ww gAT ! W 9g *fed
& T @ g s g € R
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T T TF ATEEE a9 T
MR qAw AEfew 9Ed ga dRa
g 1 fegem & faw faifsaT seam
# T F A A qgEewE At
T AR F fgeell § NI a71 FEAT |
g N FFAX TATRHE AR gAY
JFAT AIIAEY F7 HALC g0, WA
1 IFAT IIGY, TAH gH AW FY FISY
TG FIAT AMEY | W AT AFAT
qifey T T A GNE TH AT
I T T | ‘

[PaNDIT THAKUR DAs BHARGAVA in the
Chair]

o q9E HEET AE MY gfed
AEE T JFAT quferEr Fr a9 ¥ q9T
g & 7 A agi wa wafrat wv
g @ mndar ) feg @ a=
N oY, a8 o 997 a1 fyq § wifeas
Y 5T Far 41 MR Avfeas WY wrgFHAT
a1 @ fad @ a8 feg fa .
o ferg 7 aftd g & =9 &
Toh FT T T qE

S & 7 IO F qrAq ® 4T
I I | qA TSaT A AT & AT AEF
ATE 1 R FITE A AT Qv &,
33 FFTE F AT HET WA AW &,
R AT FT HEF AT § W TR
L § ATAS FEETY H AT AL
HegA WAIT HT AT & 7 240 S
g\ 99 F S qOAAT § QF AGAR
FE H HIST FT I®T § A9 FT
seg Mfwat § AT S@T & L gEd
T @ § AW FEE F AT
F1 ITET ATHAT AR NI § AR W90
F @A frar 4T | Y9 F AR A
TG F AEFATAN A AT FAT FH e b
TR 394 fa & qaanT i1 w1 @
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[y A7 )
2rar &1 a3 5 § Four TAE 9% F
oq qrfeear A 3 AT awd € )
HeT A qg g ar fF S@ gEEr
i 7 it o i o § wEerT
FT GTEAT @Y T&T 9T TG AW AR 19
N WIARN @I FAF FAGH
Y T ATAT FT GAAT I F FLEAT AT
97 | IR AS F a1 A A ferar W
gz Famaa # ara w1 f 7w fqam
9T % Teafy St R A8 FE
Ta 7% F1§ T qa3 Fearaa T8 &
qFAT | T FAE A FAT IS §
T wEAE b A 7 W A
Fgfaaa & 7 far s &1 #1€ Teasy
FY T T & AR AN G HEA

JAEE F AL F T A A A
ad gt | WA T A I TR
T g 6 oY geard W A & 9
Y T 19 T FgA 7 WY g G R
s g drvaear & g 5 o
Afr @zr wfw =g, s sfg W)
FAF T A\ W GH A q=Al
IR R ET AFA dmaw
Fam fomadt Y & f2frd 7 &S
1 wh @ g AmAw R
foiv @ T g2 wo famad st
N § o mrfeae §, afearsn & sy
o ¥ fret ¢ A fpar A g
A FAFCFAAATIRLIE | AR
[T AT FIA TSy ST A1 SeHe
CHfrd 1 TR el AR
FMFCH A @ @ AT TN
FT I T TEI 9w fFAT &
HT 3 T TR A WA e |
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T A & faw Tl ¥
I g fr ag felr et &
s 7 & Wi froswr aw &
fegart & @y waHe @ AT
FT qAIA & A AT g & qTy gfAaEAr
gHeE &, 98 99 F A9 0F AT GAF
FEAT A &, ag 17 gA A & Ay
Y Are<fag # Far wrd & @i ag
A Y AU FA I AT AL
& @ wga # fF oS a9 W
sHTfEal # FThe gE 99 F IR
Tt o A N AF ARG K A
St f fove #1w fageie &t w6
fr fese &t & @ g gaedf
& 1 g o gATt AR fawrdy & Ao
Tg T A% fraa & fr ag agy o=
EFeT § R draa & 1 3w el
F I AT FATHGATGH  qALAT
g1 SR Fg 5 Tog WA AW
Fiag fafaed o faa #r o= gemar
AfFT ag a1 faege T & 1 9og
] @ F1 Ffed Mifs agr garr
fad @ smafaal @ aafeEr o
qera Fr widq fafrer ) fag & <o
Hrefaat 1 ATfET A, Saw! g8 @
Far \wasarag fs § @ =@
Tagar g fF aegafa o & arfeey
T HEF @A | ag fra e
¥ ? 7w avg ¥ fr fegerm 7 e
fafafeat & g a1 717 FH9 a8
T I F FLIM, AT TAE B 3T
FIA | Fg AT AWTIEY AT AIA-
Ff@ #1 WY & 1 7S Cife
w1 | 5@ fd qg FgaT Taq ana § %
am-wge  fafret ) wew fear
AT | 97 ¥ 9g> Figw  fafwEr a@
e fFar @
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Fa90 T1 7g F4 wrh & fr il
H & 7 597s Free & S F 409 a90AW
qqF gaT | fargHl #1 3¢ WG 3 A
o1 faaa 41 faw Te s &1 7
FWR 92d F &= w1 AT (FE
WEAT| I T 9gy G FAT fag A
g1 & fasai 7 M1§ o9 @ @O,
Ft€ Fegee wre T 2, deT 9@ I
i forars dz ol @ Y g o o 8w
# eqee wRE N &1 A 3§ IR
I 7 Fefarga frar fF gl W
ST ¥ VAV SNE G ATQAT | § gHAST
g fr wdl 7 fawal & a9 o W@
femataw 7, e 7 779 Fotde $7 )
ggi WE fefasa &1 qae 98 91
g fasm 3, dar fgg &) A1 g At
3¢ F 7 A0y § F6T faaa g ma g
# 37§ Fg7 § fF gt aw fawal w1
19 § 39 & fad ga SF g1 wgam
%9 IAAT FARA A AFE | I9
# Yy ard & Srd A w o afew
& ag fear s, Sfew Y
NATTFT § fI2q a8 qa fear @
5 ag 73 fr aeaeA fasg s v e
A7 Frq frar | gAY qEY & A
fasal #t gag qqarf wd¥ &1 W
® F anrq feawar g fr dgw v -
QAT H FTIT BT FAT, 7
AAGA § I7 FIAT gL QA & G F
R AW A A g f fawat w5y
mﬁjﬁﬂm ¥ fad was aow
# frat 1 firerelt orgY Tew FA a9
T AT FT Y | AR I” T
AT T T #5792 Feat 1 Ff
BT AR FARr &Y afvar v
N FII §Y IW T AGE W@ AR
w9 fawe § wex frm fFoag fw
foreli & fod feor mar & 1 @
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THawEH! G £ fF fawai w afaay
T &, 9% arg FE BT W@ g )
# gaga g fr A7 v AF g &
AT FYE E1 A 39 F A 7 Fawmar §
s gfE fawEl w1 A ae
g 9N § 39 fad ag |2 & 7 A
T AT 1 G ¥ v ffaee fawer
§, o gfr, % THed, W
FHeq, TEOFRI @ WA, AR
e o uw A Q fafreex fawm 1 37
ara gw & Fr e arew & faw agi &
g, g A gUE | T T
aEY fear s awAT 1 W A FA AT
e g & 5 HF wErt aar § 99
2, aw fawal &1 a1 @ & o9
7w da &, Sfe o« e &
AT F AEHT GG F F T G
FLAT A8 99 § 7 wgnm fF ag fawal
% e vt @ R A
7 qifest 7 qafaw &R F1 #A3T FT=T
T AT g /R TS Faga &
feg o faww qag gu |\ W fawal
1 9H T AT Afgd | W I A
oA # TTAT Aq7 W I A AT §
STAT AT AT IA HT A«ET F1 A -
TREM | § owdfiw FaT §
3 fema 9§ g A TSI FAT
g fragaes ST o o F g g
I A AT AT G G A A
sy aaam g A Q
FY R TETE A TH T AT ATAT
¥fF aTeaTE B wEHT AWK [T )
art FfEr ¥ a7 g9 & R § 0
1 T F1 qaww gg & 5 fgwai w
gl AT T1fed | g s W g
FA &1 AT §, g FrY ®Y aFaw
TE TEAWT AR | W TE AT
T qTAT AT A A% §, qAH R )
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[ smrend]
A TR AT IT A T7TT 72T AT
a7 ), HfE s wg A g= F
ST & FI T A1 3T FT AT UFAT G
q¥m 1 R oA W ®W @t
SoEE sl

I A A1 gL g fag A AF
FRA TN Y fFefean) oo
g ARTAT TS F avay @gw fag AT
gae A gl 7 wanfaat w3 fawat
FX AT FT THHTAT 97 I 99 F71 {7
fear 1 F wifax ¥ g FgaT I"aT §
& vt 1 v fra o <@ & R A
FAT T FIAL 1 T FET BT 30 WA
¥ g® @ g | qfesw &y fears
frar i swrfaai 7 mrg g9a qaRe
& frar fedras & o 31 a19.98 |
q T AqeitaT &1 e fear o faw
w% 78 a1 fF arI=dy faera ) g 9
AT IET R AT | FHF KT FA-
faei F F1A F faar AR a8 A9
2 g Aa oA & g ar
FZ T T IFEH FT H AR AE@E
SR 19 &Y A9 99 @S | 6 Sanar
FF A ATEaT |y fame v
A g sn FfwRw aarag

35 & FfFa 33 FIFET A arega 1

[WAGY ag A w9 famr

TF aq W FF I ARA §
A W FHEIT F AR A | TG
FEN LS A Y AW
oF ) fara FraR g 1 wEE A ey
RFATY | W feE & 3 FqT I
o Jra< gT wifed | W fawa @Y
Yo o &Y § fF ot o Jwa< fovw
TIT AT E | A T AT q Y

AT AfEd | W T A R §9 T

FEAT AEAT | R aW ¥ A AW
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Far g fF 9gi aF &1 a% qrwa H
FETHT, WA FT IZTHTH T ATAT HT HTIIT
G, AT BTAIC A IGT | F AT T AT
waTg B ST AT S T 7w
WY AT H I BT F AT FEAT

Shri N. Sreekantan Nair: Our col-
leagues on either side of the ilouse
have already dealt at-length with the
workings of the Ministry of Stiteg in
general and the grievances of my
State in particular. I would ike to
raise only some of the points that
were left out.

Firstly I would like to point out
emphatically that this poor iand has
not yet dispensed with the system of
Rajpramukhs and continues to pay a
sum of Rs. 4.40,80,000 as privy purse
every year. We have to put an end
to this anachronism and the souner it
is done the better,

Another matter of great importance
which I would like to point out to this
House is about the great injustice
shown to the ex-State employees be-
fore and after they were integrated in
the federal services. The categorisa-
tion has been made on the basis of
the salaries they were drawing under
the State Governments. As the State
Government was paying very 'ow sal-
aries, naturally these people were plac-
ed at the lowest rung of the ladder.
In the Postal and Telegraphs Depart-
ment thousands of employees >f the
State with 20 and 25 years of service
were given a start on Rs. 60 with the
result that all clerks. all over India,
who were recruited upto 1950 are se-
nior to these people. The -zases of
other Government departments are
also not different. So 1 would re-
quest the hon., Minister of this House
to consider a practical way out. Tra-
vancore-Cochin State may be consi-
dered as a separate zone or as a se-
parate units and - promotions within
that unit may be given to the officers
in that unit itseif. That I feel is the
only way out of this situation

Another question which is agitating
a section of the people of the State
and also of the officers is the integra-
tion of services between Travaucore
and Cochin State employees. 1Ty old
friend Mr. Iyyunni has been very
much agitated over this issue and has
gone ‘o the extent of advocating an
Advisory regime in the State. But I
am sure the Government and this
House are aware of the considered
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opinion not anly of the various paliti-
cai pariies in my State but also of the
Legisiature of tne State regarding the
question of the applicability or o'her-
wise of article 371 of the Constitution
to Travancore-Cochin. We have
strongly protested and we do “wuit

that article to be taken away in so .

far as Travancore-Cochin State :s con-
cerned. As for Mr. Iyyunni, T would
like to inform this House without a
suspician of doubt or dispute that his
is the lone voice among a people of
92 lakhs. I admit there is some
ground for complaint so far as the
proposed categorisation and integra-
tion of services are concerned. But
Mr. Iyyunni sees only one side of the
picture. There is another side to the
Ppicture

There was an crder during war
‘time that officers should not be given
a permanent lien. The Travancore
State observed that order to the very
Jetter and even when the popular
Ministry was installed in power. they
did not change it before the integra-
tion. Nothing was done, so much so,
that officers in Travancore State had
been under temporary employment
getting fhree or four promotions and
vet having their lien on the lowest
rung. On the other hand. the Cochin
Government, under the clewer leader-
ship of Panamballi Govinda Mencn:
not only confirmed all the officers just
on the eve of integration but also
gave them double promotions. undesi-
rable promotions. So naturally hun-
«dreds of officers in the Travancore
State have lost their seniarity. But
I am not worried about fhe officers.
What I want to say is that the poor
staff of the lower rumg have been
ignored in both States. The poor
employees of hoth States are getting
such a low salary that it would be a
«isgrace to claim them to be servants
under the Imdian Union.

Another matter which 1 would like
‘o bring to the notice of the House is
that the dearness allowance of pen-
:sioners in Cochin is higher fhan “that
in Travancore, The Pepsioners in
Travancore have been agitating -and
the Travancare-Cochin ‘Government
dnitially gave them some hope. But
now they have refused to implement
it on the plea of lack of finance. These.
poor pensioners and ‘the lower grade
<employees should get some help from
the Government and T do not -care
what happens to the higher -cervices
ip either Travancere or ‘Cochin.

As to corruption or ‘cther .charges
against the Ministry, I concur fully
‘with my friend Mr. Ixyueni. I also
<concur with ‘he opinions expressed
By Mr. Chackeo in this House regard-
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ing the greater economic aid {0 my
State, But, I have to record my
strong protest to what he said about
the Travancore-Cochin High Court
(Amendment) Bill. A member of
the Praja Socialist Party introduced
ithe Bill in the Travancore-Cochin Le-
gislative Assembly. Then the Govern-~
ment gave the member and the House
an assurance that it would be brought
to the Centre and proper. legislation.
made. It has been the considered
opinion of the Travancore-Cochin Le-
gislature and il has been supported
by all the various political parties in
the State, and I am astonished to
find that a Member of the Congress
Party, a Member who ought to be un-
der the discipline of the Congress in
his State stood up here to oppose
that legislation. (Interruption). An-
other Member supported it. I want
only to point out to this House one
difference regarding the Bill and that
is in the original Bill placed before
the Legislature, Quilon and Mave-
likkara District-Courts were also in-
cluded within the jurisdiction of the
Trivandrum Bench of the High Court.
They should also be included in the
Bill. Then only will it serve the
purpose for which it was introduced.

Shri A, M. Thomas (Ernaculam):
Why not a Bench of the High Court
in each district?

Shri N. Sreekantan Nair: You may
do whatever you like; I have no oB-
Jection.

I would also invite the attention of
the House to the most important pro-
blem that faces the country, especial-
ly my State. We are really anxious
for an Aikya Kerala. This is the
proper time for forming the Kerala
_province.

Now. I come to the working of the
‘Home Ministry. I find that under
Sub-head A and C of Demand No. 52,
‘there are two schemes, one for Train-
ing of Central Secretariat officers in
Part A States and, the second for
Training of Indian Administrative Ser-
vice Probationers. These cost 1,25,000
and 4.11.600 respectively. Under Sub-
head D. there is a Secretariat Training
sschool, claiming 1,14,0000 I do not
understand why these different in--
stitutions should be set up for allied
studies. unless it be an application of
Apartheid in bureaucracy. I also find
that the revised estimates of 1952-53
‘have not been taken into considera-
‘tion when the estimates for 1953-54
‘were prepared. - _In Demand No. 53,
the allotment for officers for 1953-
54 is Rs. 1,84,000. I find that for-the
;year 1952-53, the Demand for 163 em-
:ployees has been only 1.65,000. for ten
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members of staff whom we are utilis--

ing in addition, this year., we are
spending only Rs. 19.000 less than
what is demanded for next year. As
far as Demand No. 54 is cencerned,
that is Delhi. out of the total of
1.51.00.000. Rs. 1.45,00.000. is taken up
by the Police. Together with DPe-
mand No. 55, the total amount spemt
on Police comes to Rs. 2,14,00.000. It
1s not the expenditure on Police, but
it is the police mentality of the ad-
ministration about which I am worr:-
ed Now, the Congress Raj is a Police
State. The Damocles sword hangs
over the Press and even posters are
going to be penalised.

On page three of the Summary of
the report, the Government is express-
ing its glee over the working of the
Preventive Detention (Second Amend-
ment) Act, 1952. I konow it is not
possible and there is no meaning in
requesting this House or the Govern-
ment to rescind that Act. But. I ap-
peal that there may be some unifor-
mity, some kind of elementary justice
in the working of this Act in the
various States. I come from Travan-
core Cochin State. 1 know what the
conditions prevailing there are. The
situation in Mysore, Hyderabad and
Bombay are also no better. The
position of the convicts and prisoners
in my State is much worse. I would
appeal to the Minister and ‘o this
House that instead of running after
reckless reports and making indefinite
promises, some simple reforms may
be introduced. We have to put an
end to the system of awarding stripes
as punishment. We shculd also allow
the prisoners at least the faciiity of
smoking bidi and using tobacoo. For
a bit of tobacco, for a bidi prisoners
<f both sexes in jails all over India
are tempted to commit all sorts of un-
natural offences, of which we should
be ashamed. At least give them this
facility so that our conception of
hygiene and our conception of mora-
lity may be bettered.

Regarding the communalistic dis-
turbances in Kashmir, already the
hon. Member Annie Mascarene has
referred to that. I feel that we ought
to go to the root of the question. I
do not agree certainly with the policy
of repression that is going on. By
this repression you are only going 0
worsen the conditions which you are
fighting to avoid. . By this repression.
you are enhancing the prestige of
these people, the sections which are
anti-national, .and are really anti-de-
mocratic,  You are strengthening the
hands of the communalists. Unfor-
tunately, that has been the policy of
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the Congress: imx the past as it is today.
In the past you fanned the flames of
Muslime communalism: and attempled
to use it as a.lever for the national
struggle. When things: went out of
their control. they turned to Hindu
communalism and attempted to pta-
cate it~ That is why Dr. Syama
Prasad Mookerjee entered the Cen~
tral Congress Cabinet.. Now. when
he has gone out, when hp has found
that the time is favourable to fan the
flame of communalism, and play the
first fiddle and not the second iiddle:
‘to anybody else, naturally you feel
that the country is in danger. You are
not going to: tackle the problem eflec~
tively. What is the definite approach
that you have for this question? Let
us go. to the root of the question. I
say. ‘something is wrong in the State
of Denmark’. There is something
wrong in the administration of Kash-
mir. Otherwise, certzinly, the move-~
ment would not have assumed such
mass proportions. Let us send some
non-communal representatives from
this House to study the question at
first hand. Then, let us go to tne
people and tell them,. there have been
mistakes, we will rectity them, Let
us take the people into confidence. Are
vou prepared for that? No, it 1s toos
much for you. 1 know you are not.
prepared to take the people into your
ronfidence. You fear the leftist pur~
ties more than you fear the commu-~
nalists. You are going te- hand over
the fate of 360 million people to these
seif-same communalists tomorrow*
rather than turn and seek the help of
the leftist forces in this country.

Another important point that I would.
like to stress is this. I am referring
to the speech of the hon. Home Minis~
ter when the question of arrests in
Delhi was taken up in this House. Re-
peated references to the findings of the:
Supreme Court set up a very bad pre-
cedent. The Home Minister was
rubbing on the wrong side. It seem~
ed to be in the Mark Antonian refrain
in Shakespeare. “And yet, Brutus is
an honourable man.” In the same
strain, the Home Minister repeated ud
nauseam. “There opinion is law.” That
¥ think casts aspersions on the deci-
sions taken by the Supreme Court. I
also want to say that the Judges of
the Supreme Court should not be lur-
ed or misled and we should not throw
temptations in the path of the
Supreme Court Judges by oflering the
retired Judges some lucrative posts.
like that of a Governor.

I have many more things to say.
But. as my time is up, I have to clese.
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=t Trey v (feeeh @) ¢ AT
ofq o, ¥ A T A% HOF F AGA
wEEdt 3 AT A FAH @ et
AT qEi 97 aga Ay A e fafrr
1T @ew fafwdy & @ 7 &4 751
# g Wy 1 2w F e 7 waq Frw
vaq & ol e [T AT § o
FgH $1 A1 W a9 g7 T I A T
w7 HiT 7g weAe F fawm 7 wg a7
&, w7 7 | v & 5 aeedt §
¥ ot g fa & fp o femr A faemR
TR A F FHI 97 FE qTSTIATY
FTW § AT 0¥ 0¥ HeT T
amom 5 g & afwme
i gz W A daT o oww F
A3 41 UF afgd WHEAT ST &
for sl #1 g7 757 91 A q@ AT A
g {5 o e afEm A qg wedt &
T4t 9T TET QET IAHAEATS FY T *r
TH S H AR AE FX AR G| qZ HF
g ST g WAT A9q ARG 9T 39 a1
F1 " £ fF 3 F Y s gw
T F1AT FT AT AT AL GAT FT, THTY
werfaHl 1, @) 9T F I #1390
9TEd &, I TIAT A BT AAT AF 39T
sraf e g gt AT § ag ary
T A=Wl avgd IR E R HEA
swE f5 3 9q FTma iz ¥
S A g, wedsfatreiaT (mal-
administration) % "W W
g fm a1 ™m o= o@ 3w
& & AT g 7 Tver e g e
g A 99§ a9 99 )
W A AT qg AT § AR
I I wAE F fawT o F qE™w
WTEAT o7 Al ¥ o HAg ¥ waeq §
gl W g fF sy Safewt
TF @ A & ) gET e & S
ot & 99 # 957 =9 9o AR
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WY Aigg & o AY st o AYaz §
6 foa & #7491 €7 9912 7 g7 TF ISWT
asdt & | 3 9g wwa g & R e
¥ W1 RIS qaT wraeT AL qT47 IAfAr-
N T AR AT @d 5 IT A BA- -
§ A £ AT 39 M-I FF F ==
saAF g fEam A fga
@I gt &1 39 2 A1 § 9 99
oEF &w IS |

5 P.M. e

> W A7 397 fAer agagT &
frarsaw a1 | T AT @7 97
faost F71 & ag A i faer, Sfer
Fq HT A WAT WA F AT ITH
aFTA et A s i & frea
¥ ur 741 fazgdr fodr e #3 IR
Famar f5 ga o gag § safsd a8
457 & fr 91 39 anad Fr1 7 <reT T,
IEHT AT FAFT AAH AT T AqGH -
warfaal ¥ 933 FT T AT IGFT T
aeTeer qT IAT A ¥ frav sa v
#9 garw foar a1 99 90 3 wAT R
gt 91T OF 4%t ¥AT AR qAEH
Az g 7 faa & daat ¥ oAw
FIH JA AT

Il 7% faw #1 for & f ag w0
fsfegae 7 & s 17 OF  A03AT FrAr
=T A o4v 3 737 F Az war
a1, # faeat 1 aewC 71 foar e o
ELIRE CRRCHE R S €8
wfear fir g & AT fady aor Wy 7w
FHaT & frar W e Ed for e
a1 8 & AT IR I3 § fgr ¢ 2w
afgd | I9FT IAX qA T ACF
faramrsras faa, HfFa.# 53 7 Ja1 31T
# 7 f afgfcal 71 foar f& & @
T TS FIH TAT ACH I TEATE.
Fmafr R awe* v
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[y T 7w

R EWT 317 97 sufE & o fag § 2
o T A g A e
R 3 W4 A aFeA fqA s =g
=faq 5w § fogr < fm man, W g
| HAF T I FT & fF SN F19 BT A
o2 F WA 3 oy avar afgd av, g0
FI { TH 3% S 7T AT 9 AR
“HAT AT 4R TF G IS ¥ AR
3?1%?‘3“1&3 E AT aEEEAE w7
LA |

=T A7 UF gA 9 F AW &I
- gaTs; fr agi et 3 Sa9 97 GF ol
- W AW & foF T vy AT fa
war o & 5§ 97 g TmIm @
fm osma w0 W@ & efF =g
=gTY  dedad | qg A8 41, 98
-HT T9 qT WA AGT AT AT SEE
ATV GIHET foar o7 w7 o F7
o foar 9t T faanT ¥ gy @|
L&, 3g ¥ wwer aga f2qi aF Fo
T AT 98 1 AT I F7 TF FT0r
“Fa qA &Y ] feor ma, SfFT Ay am
i F34 97 I arfaa g1 aFr A fF
I s f1 faor it a9y & arw
- IrGT & T 3 I qr & R e
FT 9 aF IUT T, A9 f5T sH
car § fomn s wifaw # st q#@
- gaw  fF W e ¥ Fowasy oW
gfew Sedaex #1 fomw 39 @ #1910
: a1 Jgi & g1 faam wan o gaey e
« (suspend )= fear am | g WA ®
- ag A ¢ 5 g ar wea A e g
CRWH AT E AW gER QA
w7 a5l & T Ao wR AR A
< BT T FI, W G g a0 1 Ay
T qASF T § I =S AQ
=} o gz A F W AgfEr
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AT FTFFT AT T F 9737 70 FA
g o7 AT FTETT T AI T FEY
& foradr 7 A7 ga e a7y afzg w01
g T aeFE A famy #7974 F W7
a u+F F1 3 fazag F74 &1 F s
srsAt 7 afgdl ¥ 91 37 I A FH
7y & 7g foim wam f5 97§ T0igd
fF g @5 wufews (specific) T7am
Nt @m o IFT fe d e §
ITH ATE F A=Y ATG FT TIATS 1T
A F7F F A% qeH A Afu-
FIAT F q19 I9% A9 7 97 77T
& IT AAS AT A9 qT IE
s afad wfws a5 wgard ew
& ag fazara & fr game At 4
W g adr e Win wAfga g
f& ST OF AT AT IHAH IR
A o1F S, IAR1 98 T4 FL ANH
flfgh‘ F oovET ATERI A A 2\
freaT sofa & o WA & 9%
FATAFAT 39 At 0 o7 & fFoagr
F wETdr gaTiaw off s FAl 9k
JavEfacd #1 A=H AW TAH AR
A &1 SasT L1 FAGUEH T FT
a8 F9e7 & % g wAtew F HfeA
afvaw st @mane wfgg § W F
I Y T T S AR AAT AT
& Su%1 979 @F  fad 7 o ¥
FY 3 7T A AT F  fou aw
ga frowe gary @mAd #1 g )
oY w43 gY & I AT HEAN
F¢ AT ITHT g T2 HT 7 e
# A A AT FAT AR Afew A
AqTd, ITHY IFS A qGg § I
w& AfaEY % fagwa 7 37 w% arfw
g I g F ¥ 57 o 3% ar
® duer A F % w7 IS GH |
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0 am foadr o & AT
aTaA F@ ot ggr 77 fa e war ag
TR qow F AT EAGE] AT
wEar £ 1 7g Wi w 7% 2 5 oAg v
e AT AT 7 frdr o A o §
g AgT oFE @A F7 AT Aifed | K
9 WEAT § Wt 37 @i A fafeT &
AT § o gaT 3 & wreaT W1 g -
A F HEqT aArAT . I A6}
ifeat frdt o &Y 37 I AT
FTE, T FAT AT A A AT
e G WIGH TEA T gA I TATHT
& forg® Tt a2 gfeeam w47 € 5
3% st 7 Fra wad § #40 GRATL
T FTEATHY AT FT1S A F7 €77
FTF g f2@ # A OF Fe7 § 93 AT
AT FY I &, F A NAT F AR
A O HgAG § Y g I AT
I 9T § g wear 741 &, 5@ WA
en o wm fed, s ag W &d §
f &g T 4T WY I T@ET AT qIY
U AT HT AL E | RGO ey AT
T FT AT @A AGH AT | HfHA
g & gW ag WY A% TEAr afed
AR AATE 7 9 20 Fraraat & arawi
X TT widey RIS ST Ud-
HeH F GOEITT qg AT FeAT FAT
3 Y g et o 3T o e
I & gu A g wed & fF ag sen
S fid e ' &, v 99 fou
T T A1 H g7 A 7 A O
B v #7 Frwior % i oy arr
# o faege @ § 9 9} foad
I fage @ Qo g faw
S & q AT §, JAHT TR
o st ag do I I gt
¥ T 7 @ FT T A QST @ A
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AT o g U A F 9% FrOAy
ar aT 2ad 5 T4T F3 & A0 97
FTA ST F FAT | A F AT ATY
AT F7AT g % o7 aqd 79 qvg «v
A FT F7 9T I K AT FY, 3
AL FY BITFL TT AT FT AT FY
fF gaT¥ 3 F F 147407 F AT A1y

9 & TZH FY T1A9gHI FAEL
HIUER qg F AT & fF ' do
T FT 9H T @A ©TE F 4 AR
(merge) % v =nfem ok 3w &wg
FE@A G A W g WS W
g7 TEEE F R afed F §ag §
FTH TR F T1IT I8 BHoT fFAr 17w o
FIFR FT gL T TATAAT AT TATiae
FT KA § AR gafor T A Sy
TET HT T AT A7 FH T @&,
S ag T aoE A ara g e A
IATTFE FW §C AfFS T oF 90
@ Taw § 5 s a9 s fou
AT AT AW W E, WO qwA F oy
HOT AT arfaa R S/ & | § qwwar
g f5 o dug s gw &= Jwt #7147
%o & fF g7 A S et fFam & A ag
qe & BTg | A AT I&_
fiFaT & 99 9T O @ AR I a9 F
i arfes ¢ fis AT g S
% G6O AT § | Tg AT AT gwHY
I I N 9T € R 3w & foq &Y
T AR F U fr g gatw
AT ey & | famw Ed 7 aTe
forelt awrr oY gWA QT e i ag e
To #fo A1 & o &g A g aaTS
FWHFf@ A SAH maEAF
A AT A0S, AT gHA THT Ay
AEEE F, A IR A FA I W T_
fa=aT, g ave 3w # feq wafafe
§ A aEw T ¥
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Mr. Chairman: There are very many
hon. Members who anxious to speak,
and therefore. I am a bit strict. I
would request the hon. Member to
bring his remarks to a close.

Y ey W ;AT F oF I faw
X 77 FoW fF A @ a@ F A
w0 & fv R Tow WA | oA A
oy # E 5 3 7 afew & avw
§ 0F A% W N 37 I /S TR
e Y T Y, 98 SwT w9
g, 9g>  ag 1T § & O & a5 9@
wifs 3@ =wm ¥ e § w2fer
A A maq fF an, 9= I R
¥ = T v § ) feeft g H SmT-
#A FW @ F fou gy agy 9w
€ o § f & e A few o agw
SUTET A AT ATF FATL TG | T
f U@ FE TG A € AR A
aifa & fery it Eau g T @ &,
ITH G @A HR T FE A G
gfem famm % & 8% | ad a1 7 ol
N aga @ I ¥ FAT R T,
e ava 7% § | onfery o F IS A
TETQ N T FEA A | FAR
S F IR A AEred § AR AR
FE FT ST AR §, SEH AT A
FA & SR HY FTH T T TAEAT FE
Y & 3 3 WE & AT I T
Y FTR 7412 gav &, gafen T =
ara ¥ & 6 our wavy fear s anfs
AR I = =&Y Y T qE Y, AR
A Y qEfod F F=[L TF T F A
& 5 sreroal & I g a3 ¥ TS
gt P &, 98 3 F F 9a
Cicd]

T WS H W dIT 7 TF &
AR AT T g & P b
W@AP TA @Y T & WY T Toq
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I | F qg A F0 91T § fF oag
T TEA & | W AT G g9 gai §
IET T AN IAH TOH A
e T A1 aF F\fF 9 ST A
F=0 ATefAdl &1 7 Woa | AT faed
F AW T AR § e a fae-
Wi T WIS § g 7 97 a9y & |

T TR & 1Y | qg IR FHAT
& T Tl & woft = & e et 9T
TRFE A F oM & g o S
AR FTAF F FRI 4T U F4 fow
¥ 7 FY AT B TS 9w gfes
L O}

Dr. Lanka Sundaram (Visakhapat-
nam): I have, despite illness. decid--
ed to intervene in this debate, as a re-
sult of a statement made yesterday by
my hon. friend Swami Ramananda
Tirtha, in the course of which he made
a reference to me and my attitude to.
the problems of Hyderabad. He said
that I am free lancer, and as such ap-
parently he tried to imply that I, can
run helterskelter in regard to ‘ my
views with reference to the [ortunes
of his State. I submit that my hon.
friend Swami Ramananda Tirtha has
been less than fair to me either per-
sonally or in my capacity as the Presi-
dent of the All India Linguistic States
Conference. Everybody in this House
and also outside knows the remorse-
lessly consistent manner in which I
individually, and in my capacily as
the president of the organisation for
the linguistic division of the country
have declared that there is no alterna-
tive to the immediate dismembgrment
of the Hyderabad State, accomnamed
by the deposition of the Nizam who is
now called the Rajpramukh. .If my
hon. friend Swami Ramananda Tirtha
has any more doubts about it—I dare
say he knows it himself personally—
very soon we are coming to his own
city, where our All-India conference is
scheduled to meet. Actually, it is
not I who is a free lancer. but my
hon. friend opposite. I know some-
thing about the affairs of the Hydera-
bad State Congress; long before the
police action. it was my house in New
Delhi which was the heaven of the
Hyderabad State Congress, which had
then no friends. My hon. friend
knows also that I was co-opted a¢ a
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member of the committee of action of
the Hyderabad State Congress, long.
long before the police action. Here 1
have noted down how the freelancing
effect is not on me, but on the oppo-
site side. I know my hon. friend
‘Swami Ramananda Tirtha is very fond
of a particular colour. saffron, but his
:saffron assumes the multicoloured
phase of a rainbow. When it is expos-
ed to the glare of positional politics.
"Before the police action, Swamiji and
some of his colleagues. along with
some of us who did not belong to the
State. but who were anxious to has-
ten the freedom movement in that
State. and incidentally also the free-
dom movement in this country, were
-completely and irrevocably committed
‘to the disintegration of the Hydera-
bad State as weil as the deposition of
the Nizam. In fact. my hon. {riend
presided over the Mizamabad session
+of the State Congress in 1950...

Swami Ramananda Tirtha (Gulber-
ga): I did not preside over that.

Dr. Lanka Sundaram: You were
the mainspring. as the president of
the Hyderabad State Congress. With
the blare of truinpets. this very same
idea of the disintegration of the State.
and the deposition of the Nizam was
presented to the public as a platform
of action which could not be delayed
any further. Actually, recently after
‘the  Nanalnagar session of the All
India Congress; my hon. friend Swami
Ramananda Tirtha retired to Bombay
for a few days, from where he issued
-2 statement favouring the deposition
of the Rajpramukh and the disintegra-
tion of the State. But here I find
that he has been obliged to change his
tune. 1 regret to say, but I do say.
in all fairness to my hon. friend Swami
Ramananda Tirtha that he is naw try-
ing to ride three horses at a time, not
‘one—(i) his own State Congress (ii)
the Ministry in his own Staté; and
‘(iii) the States Ministry of the Gov-
-ernment of India here. Otherwise I
‘would not have expected from him the
statement hc made yesterday wherein
he said that he believes in counsellors
and so he wants counsellors for Part
B States. I would not pursue any
further my personal parley, if any—I
am sure, I have none on my side—with
my hon. friend Swami Ramananda
‘Tirtha.

Coming to the basic points, 1 must
say that something has been done at
the highest level, both in Delhi and in
Hyderabad, to frustrate the move-
ments for the dismemberment of the
Hyderabad State ane the deposition of
the Rajpramukh. I regret to say this,
but I have to say it in this connec-
‘tion. I do not wish to go into the
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possible reasons behind this change o.
front but I am here to say without
any fear of contradiction. that noth-
ing can hope to stop the movement for
the dismemberment of the Hyderabad
State. It is time they understood the
position.  In view of the fact that the
Andhra State is coming into being any
moment. the repercussions of the crea-
tion of the new Andhra State wiil he
felt immediateiy in Hyderabad. and I
would therefore urge that the disinte-
gration should take place without pas-
sion or prejudice and without any
commotion. because I am most anxi-
ous that this country’s admin‘sirative
machinery. and the administrative sys-
tem must be completely reorganised
without the least possible frictiun or
irritation to anybody.

Having said this. I would like to
turn my attention to the Home Minis-
try and its activities described in the
annual report placed before us. Ag I
was listening to the progress of e
debate yesterday, I almost felt that
my hon. friend the Home Minister was
blushing almost like a bride, really, at
the wuncalled for encomiums which
were sought to be paid to him. as re-
gards the administration of ihe Home
Ministry. In fact, some Menibors
likened i* to Ram Rajya and so on.
But I may preseat to him a quotation
from one of the papers in the coun-
try. a friend of the Congiess. the
Hindu of Madras. dated the 28th inst.,
tant with reference to the debate which
took place the other day. on the 2ith
of this month, in this House. This is
what it says:

“In so far these findings of the
Supreme Court constitute a reflec-
tion on the general conduct of per-
sons possessed of powers over the
liberties of the citizen. it is a mat-
ter ‘which should be the concern of
Parliament. may be, in a different
form from that in which it comes
up before the judiciary...... Now,
having regard to the clear finding
of the Supreme Court aboutl the
illegality of the detention and cer-
tain other serious irregularities of
procedure noted by their Lord-
ships. one would have thought
that the Government would have
taken the opportunity to express
their regret for.the conduct of the
officers concerned, and to give an
assurance of its non-recurrence.”

As regards the attitude taken up
by the hon. Minister, the paper adds:

“It would be disastrous (bui not
surprising) even if a few execu-
tive officers interpreted...... some of
his own statements in the House.
as being tantamount to a condona-
tion of official breaches of the
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[Dr. Lanka Sundaram]

Constitution relating to Funda-
mental Rights of the individual”

After all, what did the Supreme
Court say? Unfortunately, the most
important portion of their judgment
was not mentioned by any aof my
colleagues, and so I would like to
quote from the judgement of the Sup-
reme Court:

“This Court has often reiterated
before that those who feel cailed
upon to deprive other persons of
their personal liberty, in the dis-
rcharge of what they conceive .to
be their duty, must strictly and
scrupulously observe the forms
and rules of law. That has not
been done in this case. The peti-
tioners now before us are there-

«~Dr. Katju: Was this addressed to the
magistrate?

Dr. Lanka Sundaram: The magis-
trate is under your control. and it
i3 your responsibility, as far as this
House is concerned.

Dr. Katju: I am not responsible
for the magistrate, in his judicial ca-
pacity.

Dr. Lanka Sundaram: My hon.
friend has a very easy way of dealing
with problems of this fundamental
character. The point I am trying to
make is this. that thefe must be a
sense of security in the mind of the
individual. that the law will be pro-
perly interpreted. and will be on his
side and not agginst him. ~

Mr. Chairman: May I ask the hon.
Member whether he wants that the
executive should interfere with the
judiciary.

Dr. Lanka Sundaram: Sir, that is
a legal argument. which I need not
possibly expand beyond a certain
point. as stated in the judgment of
the Supreme Court, that insteau of ex-

Dr. Katju: But what have I done for
which I should express regret?

Dr. Lanka Sundaram:
are.

There you

Dr. Katju: How can I express re-
gret for something that I have not
done?

Dr. Lanka Sundaram: I leave the
point’ at that. because we will have
further occasions to refer to it, when
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the review of the Preventive Detentiomr
Act comes up before the House very
soon.

I now want to address myself for a
few seconds to the problems of the-
Home Ministry. I would liRe, withr
your permission, Sir, to direct the st-
tention of the Mlouse to the responsi--
bility of the Home Ministry in regard:
to their employment poli¢ies, and their-
policies with regard to the rizhts of
employees. not only of the Central
Government and quasi-Central-Govern--
ment employees. but by implication..
employees all over the country. The-
Government of India today is per- |
haps—why ‘perhaps’—actually—the*
biggest employer. Anything between
25 and 30 lakhs of people are involv—
ed—either in direct employment or in
quasi-employment, and so on and so-
forth. The country looks up to the
Home Ministry for the laying down-
and the carrying out of rules and re-
gulations intended for the prctection
of the rights of these workers. I om
not going to speak about trade union-
ism today, but I am referring to as
matter of very vital importance. Since
the past few days I have been rather
worried about the manner in which
the ‘law and order’ situation. as
claimed normally by my hon. friend,
Dr. Katju, has arisen out of the dis-
satisfaction and irritation Inherent im
the lack of a consistent and fair-mind-
ed policy towards employees In gene-
ral. Everywhere today in this coun-
try there is retrenchment under the
plea of rationalisation—jute, tea.coal-
flelds and so on and so forth. Why,
today at this very moment at Vishas-
khapatnam 813 people have been dis-
charged summarily from service from
the shipyard—the shipyard for whichr
the responsibility is that of the Gov--
ernment of India. I am makxing a
reference to it. Sir. with your per-
mission. I hooe the House will bear-
with me if I make one point. namely,
that everywhere the Government of
India in the position of employer is
short-circuiting the laws of the land.
in order to create special situations. I
will explain. Yesterday a notice was
served on the workers asking them
peremptorily to get out of the ship--
yard. Normally 14 days’ notice iw
given—time notice. But now they
are offered cash payment in Jieu of
notice.  They are turned out. And
how are they turned out? Section
144 is to be declared and the entire
military might of the Government put:
behind the shipyard, and so on and so:
forth. Now, the House will auree
with me that this is a way in which
not only the rights of workers are
side-tracked and stabbed from behind,.



3391 ' Demands for Grants

but situations involving law and cr-
der are created. In other words. if
they had been given .14 days’ notice
they would have the right to approach
the arbitration and concilialion ma-
chinery available in this country. A
reference could have been made i the
Labour Commissioner, Madras. An Ad-
judication Tribunal could have been
set up. In situations of this charac-
ter. workers are prevented from enjoy-
ing the rights they are entitled under
the law of the land. If any incidents
happen on account of ignorance or ir-
ritation. then the heavy arm of the
law would come upon them, and my
hon. friend. Dr. Katju. would stand. up
and say: ‘It is a law and order situa-
tion’. .

I am most anxious that my hon.
friend should order a review of the
manner in which the rights of workers
and their terms and conditions of
service are being regulated under the
various Government departments. the
manner in which recognition is grant-
ed or not granted to trade unions—
because the rights of collective bar-
gaining, of association and combination,
are always there without which the
relationship between the employer and
the employed. as far as the Govern-
ment of India is concerned. cannot be
regulated. I do hope that Lhis con-
structive suggestion I am placing be-
fore the House wiil be looked into by
my hon. friend. and that he wiil take
steps to see that there is one set of
uniform conditions for all categories
of workers.

In the annual report of the Home
Ministry there is a paragraph-—I dare-
say you must have seen it—which says
that there are separate rules provided
for the Railway Ministry employing
one million workers in this country.
Why should 1t be so? Why these
different rules? The Home Ministry
1s  responsible for the country as a
whole. I do hope my hon. friend
will look into this.

One final word, Sir. I want to
make a brief reference to the Sche-
duled Castes and Tribes of—<hall T say
Andhra Desa—of Dandakaranya—a
part of my constituency, about which
not much has been heard in this
House. It is unly fair that I should
raise my little voice here in favour of
some attention being devoted tc the
Scheduled Tribes people of the Agen-
cies of the Godavari and Visakliapat-
nam districts. I know the annual re-
port of the Commissioner will come
before us. I um prepared to wait till
then, but what 1 am trying to say is
that 600,000 people in this hinterland
of India, which is the belly of this
country, are completely neglected. I
would suggest that Mr. Srikant may
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go there. My hon. friend. the Minis-~
ter himself may go there and estab-
lish contact with one particular por-
tion of the country which is complete---
ly ‘black’. in the sense thal nobdy has
so far attempted to enter it, because -
it is most inaccessible and 1s neglect- -
ed. This plea I make because I feel
that there should be no ‘black’ and

_‘white’ patches in this couuniry as re- -

gards the policy towards the Schodul- -
ed Castes and Tribes. I also say this-:
because I belong to a doubie-member
constituency. and I am elected also by -
the Adivasis.

Dr. Krishnaswami (Kancheepuram): -
Sir, may I make a personal appeal at
the outset to my hon. friends opnosite -
and to the Minister for Parliamentary
Affairs in particular? We have been-
witnessing debates on the various cut.
motions for the past few days and the
one feeling which has sorung upper-
most in the minds of many of us in the
Opposition is that we obtain no reo- -
lies to the queries raised by us. that
we have general references to all things
under the sun. without any special re- -
ference to the particular subject under
review. It is a matter for regret that
Parliamentarv decbate. to which very
great impgrtance is attached in a de-
mocracy. and more particularly in an
infant democracy becomes Tutile~
precisely because my hon. friends—I
make this charge in all humilitv and
seriousness, do not take their duties»
seriouslyv.

This aoart. let me advert to the ad-
ministration of the Ministry of Home
Affairs and States. I address 1y re-
marks directly to the Minister for -
Home Affairs and States because I
feel that the Ministry under his charge -
nccuvies a vpivotal position in the
countrv’s set-up. So far as I canm-
make out. uo to the present. the Gov-
ernment in considering the great
issues—the issues of. civil libertv. the
administrative reorganisation of Sta-
tes and the partition of the South—has -
not displayed anything like a sense of”
responsibility. There has been con- -
siderable  shilly-shallying and dilly- -
dallying with these manifestly impor-
tant problems. I do not propose to
make a detailed reference to civil’
liberties in our country. partly because
I do not have the time to deal with
them at length. Moreover  this
House will be called upon to review -
the whole question of preventive de-
tention and civil * liberties sometime
later in November when we will have -
probably a great opportunity to make -
a detailed and searching inquiry into -
the various sins of omission and com- -
mission of our Home Ministry. The
Home Minister points out that we will
have only one day: but even rne day
would be enough to bring to the notice -
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-of our people all the various infring-
ments on civil liberty that have
been committed by the Govern-
1ment. But there is one inci-
dent which cannot be ignored and
which, I hope the Home Minister
would particularly take note of, and
furnish us let me hope a satistactory
. reply.

My hon. friend. Dr. Lanka Sunda-
. ram. in the course of his speech point-
ed out that the unlawful detentior of
~three hon. Members of this Parlia
ment was dealt with by the Govern-
-ment in a cavalier fashion I entirely
. agree with him that this issue was nnt
properly considered. My hon. {riena.
-the Home Minister. in the course of his
reply on a previous occasion on this
subject and in the course of various
interjections during Dr. Lanka Sunda-
ram’s speech, in a spirit of levity said
-that he was not responsible for con-
trolling the judiciary, that the errors
of the subordinate judiciary were
:bound to be corrected by the superior
_judiciary. But I would like to point
out that while the law protects judi-
cial officers including Magistgates fram
liability to persons injured even by
grievously or manifestly wrong orders
- passed by them, there is a responsibi-
" lity which the Executive has to the
injured citizen. Reparation for in-
jury which has been done is ihe mani-
fest duty of the State and the Execu-
tive. I would like to bring tu the
- notice of my hon. friend a very impor-
tant case which figured large In the
Law reports of the United Kingdom—
- the case of Adolf Beck who had been
: sent to prison not because the Magts-
trate or the Judge did not know what
the law was but because there waec =
misapprehension of the facts of the
case.

There was gross miscarriage of jus-

- tice but the Home Minister in the
House of Commons got up and made

:a handsome apology for what had oc-
-curred. It did not follow that by so
doing he was controlling the judiciary.
What is required of a civilised Gov-

-ernment is an expression of regret
- for any injury that might be inflicted
on an individual, Where a wrong is
committed by a private individual.
no one can seriously complain against

-the Government because the law al-
lows him full scope for redress, But

~where the injury is inflicted by a
State agency acting in the exercise

«of official authority, the nosition is
manifestly different. And, if the State

~agency interferes. in addition, with
- the fundamental rights of the citizen,
=as in the case of these three hon.
Members of Parliament. who were
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prevented from discharging their
duties, the well-being and welfare of
the community is involved. I was,
therefore, surprised when my hon.
friend, in reply to the debate did not
consxde.r it proper to indulge in an
expression of regret for the injury
that had been inflicted. While he
spoke, he was speaking as though it
was merely a case of the inferior
judiciary being  corrected by the
superior judiciary. Every tyro
knows that the subordinate judi-
ciary is bound to be corrected by
the superior judiciary. In fact, we
lawyers, whenever we frame our
grounds of appeal begin with the plea
that the lower court has acted
erroneously and pray the High court
to interfere on behalf of our client.
But, there is a duty on the part of
the Executive, especially where there
has been an infringement of a funda-
mental right and where hon Members
have been prevented from discharging
their Parliamentary duties to express
gracefu'ly regret, to make reparation
for the injury done and by expressing
regret indicate to the Magistracy that
in future at least such errors will not
be acquiesced in and that they ought
to be more careful in their interpre-
tation of our guaranteed rights.

Having disposed of this matter, let
me advert to the question of partition
of the South. My hon. friend knows
and it is now common knowledge that
we decided to cross the rubicon 1n
December last when the Prime Minis-
ter made his famous declaration of
policy on the .constitution of the
Andhra State. 1 should have thought
that the Home Ministry, the moment
that declaration - was made. would
take certain conseauential steps and
would have had those steps imple-
mented before it thought of an en-
auiry being conducted by the Chief
Justice of the Rajasthan High Court.
As it is. the position as it emerged is
extreme'y difficult for common people
like myself to understand. The Chief
Justice of Rajasthan was deputed to
make a roving enquiry into financial,
political and social problems without
any definite decision being taken on
oolitical issue by the Government.
What. for instance, was the meaning
of having a tedious and irritating dis-
cussion on whether Madras should be
the temporary capital of Andhra
when you had not taken steps ,or
rather when you had not even en-
visaged the steps to be taken regard-
ing fixation of a permanent capita)
for the new Andhra State. As 5 re-
sult of your not having made (lear
vour intentions. as a result of your
not having a sett'ed policy, what hao-
pened was that the citizens of the
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gesiduary State obtained the impres-
sion, perhaps justifiably, that a tem-
porary capital would. as in Wonder-
land mean a permanent capital. A
great deal of heat and passion was
generated, heat and passion which we
all regret and which, many of us
tried our best to calm but which was
rendered impossible because the Union
Government had not understood = its
responsibilities properly. [ am sorry
to have to speak in this strain, but
feeling as I do strongly I must point
sout that the approach to the problem
of partition of the South was and is
.comp'etely wrong. In the first place
we ought to understand that the parti-
tion of a State stands on a difterent
footing from the partition of India
and Pakistan. Whereas in the pre-
sent case, we envisage these two
States being units of the Indian
Union in the case of partition of

India and Pakistan we visualised the
creation of two sovereign States.
Consequently, when we make an in-
ventory of the assets and liabilities
in the two units of the Union, our
approach is bound to be different.
What has been the attitude of our
‘Government? By not having thought-
out these matters glearly, not having
clarified your position, all sorts of
controversies have been allowed to
<rop up, and as a result of such con-
troversies arising, the House knows
that the South today is nothing else
‘but a. House divided agginst itself,
and I go further and charge the Union
‘Government with being interested
deliberate'y in promwting feelings of
hatred, disruption, and disunity in
the South. (Interruption.) I am glad
that I have been interrupted bzcause
this gives me an opportunity for
elaborating the thesis which I pro-
‘pounded elsewhere that the Home
Ministry has been responsible for pro-
moting *disruption and disunity in the
South. What would you expect—and
‘this is a point which I wish to out
before my hon, friend. ‘the Home
Minister—what would you expect iy
-hon. friend to do when a State is
being partitioned? When a State is
partitioned. I should have thoueht
that the Home Minister would follow
the precedents set up by those who
previously created new States out of
old 'States  within the Union. This
division of States is nothing new.
‘Sind and Orissa. for instance, were
separated. But. we know how exactly
‘the assets and liabilities were divided
‘then, Section 55(2) of the Govern-
ment of India Act. 1935. has laid
‘with unsurpassed clarity the princi-
Ple on which the assets and liabilities
should be divided as between the
residuary State and the new State.
You may choose to ignore you may
30 PSD
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choose to say that you will not accept
them into precedents; but, at any
rate, here is a principle which we
have to take into account. Instead of
that we had infructuous discussions
about how much compensation should
be paid, and how the compensation
should be extracted and what princi-
ple should be evolved in finding out
who should pay compensaticn. The
duty of the Union Goverrment is
clear. Once it is decided to form a
new State, it is its responsibility to
provjde the new State with finances;
it is its duty to see that the new
State is put on its feet; it ig its duty
to give the new State sufficient oxygen
so that it may survive. and not pass
the baby on to the residuarv State of

Madras already impoverished by
division, Have you fulfiled your
duty?

In the Budget which was introduced
some weeks ago, no provision has
been made for the capital expenditure
to be incurred by the new State in
building a capital. In the later
statement made by the Prime Minister
there is no reference to anything like
‘a permanent capital’. There is only
a reference to a temporary capital
and ‘a'l that we are told is that the
financial consequences of such loca-
tion would be examined later on.
What I should have wished for and
what many of us in the South devout-
ly wish for is an outright declaration
of policy of how you are going to
stablise the new State and its near
neighbour the residuary State of
Madras, After all the Madras State
1s a neighbour of Andhra Desa and. in
the long run, we have to live in amity
with the new Andhra State. I realise
that un'ess and until the Union Gov-
ernment plays the game fairly, there
is a chance .of bad blood developing
and all qQur relations becoming more
embittered. It is a prospect which I
do not view with equanimity. 8ut.
what the attitude of the Union Gov-
ernment and the Ministry for Home
Affairs, in particular is. I have not
been able to make out at all because
from the Prime Minister’s statement
vne does not know where we are and
all that we have obtained from it is
soft words. Soft words do not butter
parsnips, A solvent and stable new
Andhra State is a matter ,f prime
importance to citizens of the residuary
State of Madras, because we have to
live together and promote ultimately
the unity of the South which is some-
thing we have fo treasure and cherish
if we are to prosper. I repeat that by
its policy of shilly-shallying and dilly-
dallying, we have had the whole State
divided, not only geographically bunt
even psychvlogically and it would take
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years of patient toil and statesman-
ship before a Union of hearts emerges.
We may if we are wise take revenge
on the Union by bringing home to the
minds of our people the essential
lack of humanity displayed by this
Government in its treatment of these
grave  problems. Give the new
Andhra State and the residuary Mad-
ras State a chance to live together in
amity. Give the Andhra State chance
to prosper. Do not try to make it a
failure, and thus act in a way which
is detrimental to the fundamentsl in-
terests of the South. I am sorry to
have to speak in this strain, but I
have always found—and ] hope I am
not hard won the Home Minister—I
have always found him taking up an
attitude of extreme laissez-faire, an
attitude of extreme indifference.

Dr. Katju: Against whom, and
about what?

Dr. Krishnaswami: Towards all
these problems,

Dr. Katju: I leave it to you to
decide for- yourself.

Dr. Krishnaswami: We cannot de-
cide for vurselves because the two
States have to be units of the Unicn
and the Union Government has to
play a dominant part. As a matter
of fact, if it had been a case of our
deciding by ourselves, the enuncia-
tion of the new policy by the Prime
Minister in December need not have
been made: the new policy was a re-
vision of the old. The Prime Minis-
ter’s statement gave us the definite
indication that you would go ahead
with the formation of the Andhra
State, whether there was agreement
between the citizens of the residuary
State of Madras and the Andhras or
not. Therefore, it is up to you to live
up fully 10 your responsibilities and
to give the new Andhra State such
sources of revenue as you can imme-
diately spare and such other sources
later ‘as will make it stable. There
1s . no use uf saying, “Oh, There is a

ive Year Plan in the offing” If
realities are to be taken into account,
if fairness and justice are to moti-
vate your actions, the peace and
stability of peninsular Indixz. of the
residuary  State of Madras and
Andhra, must be considerei to be
more important than the fulfilment
of a Five Year Plan which confers if

at all only remote benefits on ¢t
South. * the

Shri G. H. Deshpande (Nasik—Ccn-
tral): I rise to support the Demands
placed before the House on behalf of
‘the Home and States Ministries. and
1 do so wholeheartedly. Generally
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speaking, during the last year the
affairs of the Home and States
Ministries have been handled very
satisfactorily. Throughout the coun-
try, inspite of repeated efforts for un-
necessary provocations, peace has pre-
vailed, and for this vur thanks are
not only due to the Ministers or the
ofiicers concerned in the Department.
but our thanks are mainly due tc the
people in the entire country for the
way in which they have bchaved.
They had to pass through diflicult
times, but they have realised the im-
portance of observing peace.
They were disturbeq by many
problems which could not be
solved all of a sudden ar
within a short time, but vet. as I
have said, inspite of provocations our
people have behaved very nicely, A
sense of responsibility has grocwn up,
and this is a very good augury for
our prosperous future.

There have been attacks in this
House since yesterday on the services
and the manner in which they are
discharging their duties. I do not
want to say that our services are per-
fect, or that there is no scope for im-
provement, or that they might not
have committed mistakes.

Dr. Lanka Sundaram:
do you say?

Shri G. H. Deshpande: T would
tell my hqn. friend that he .laughs
best who laughs last. I will presently
tell the Opposition Members what I
do want to say. Let them compare
the work that has been done by our
services during the last five years
with the work done by officers in any
other country in Asia. They might
have committed. mistakes, but gener-
ally speaking they have stood the
test. Our thanks are due to them for
our being where we are. I have no
doubt that a change has come over
them. Only yesterday, a certain offi~
cer was named, who I iearn now is
the Commissioner in Tripura and
Manipur. The same gentleman was
the Collector of my district for two
or three years and from my personal
knowledge I know with what efficiency.
with what sincerity, and with what
patriotism he was working. He func-
tioned in my district on momentous
occasions when things were disturbed
throughout India. He  preserved
peace; he preserved tranquillity; he
worked as a patriot. I cannot ima-
gine how he might have changed now.
People simply want to make capital
by such criticism. That is why in
season and out of season they go on
criticising the officers. It is no use
running down the, officers as a class,
After all, they are also sons of the

Then what
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goil. It is not as if you can bring
meritoricus people from outside and
substitute them immediately for oifi-
cers in service. It is not that they
are the only sinful people, so you get
them out and replace them with very
good officers. If they have irawbacks,
the drawbacks are there in the coun-
try itself. If yvou want to raise the
standard of morality ‘of the services.
that can only come about when the
general standard of morality in the
country as a whole improves, While
I agree that there is scope for improve-
ment, I think that the Home Ministry
is discharging its duties in *‘his res-
pect very properly. Only this mern-
ing, reference was made as to how
things are being done. So, 1 will not
go into it.

Now, as regards Part C States, if
you will cast a cursory glance over
the small pamphlet that has' been
distributed to us, you will find that
tremendous efforts have been made for
the welfare activities in these States.
An attempt is being made to estab-
lish law and order there, to give im-
petus to the natlon-buxldmg activities
there, to bring them in line with the
other parts of the country, and so on.
I have no doubt that in future, all
these small pockets in India -aill come
ap to the standard of the rest of the
country and there would be no need
for maintaining these Part T States.
They will be merged with the ad-
joining States. If we carry con  our
work with patience and in the way
we are doing now, ,very soon there
will be no necesslty for maintaining
these Part C States.

I have heard a lot of criticism in
this House regarding the way in
which the question of the backward
classes, the scheduled castes and the
scheduled tribes is being handled. I
come from a disfrict where rearly 25
per cent. of the population cousists of
scheduled castes and tribes. No
doubi, much has to be done. But it
does not mean that little has been
done. Let us think of the Harijans.
Are they the same as they were
twenty-five years ago? Is the lot of
the aboriginal tribes the same as
some years before? Is the lot of the
scheduled tribes the same as some
Yyears. befgre? Tremendous changes
have been made,

Shri N. Sreekantan Nair: Their
condition is worse.

Shri G. H. Deshpande: Economical-
ly, socially and educationally great
progress has been made.

Shri N. Sreekantan Nair:
respect they are worse.

Mr. Chairman: Let him proceed.

In every
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Shri G. H. Deshpande: I would
ask my hon. friends to read what has
been, done for these people. If there
are people who having eyes refuse
to see, who having ears will not hear,
who having brains refuse to - under-
stand, I have nothing to say. But as
far as the scheduled castes and tribes
are concerned, considerable im-
provement has come about. I
am very well acquainted with
the situation in the Bombay
State. If you will read the report
about the progress vf the backward
classes in Bombay Sta'e. you will tind
that great progress has been made so
far as education is concerned. So far
as social status is concerned, these
people are much better off. They are
quite' free from the clutches vf the
sahukars and zamindars. They are
not required to pay very heavy land
rent. Government is there, always
trying to help them. Educationally,
great progress has been made. Free
boarding houses have been establish-
ed. Not only is primary education
given to them free of charge,. even
secondary education in Bombay is
given to them free of charge. Not
only is it free of charge in the schoocls.
but even in colleges, education is
giveh to them free of charge. Gov-
ernmerit has started hostels for them.
and there is not a single district in
Bombay where Government are not
maintaining a hostel. All these things
must be seen in order to understand
how progress is being made. There
are people who want to ignore all
these things. They want to spread a
counsel of despair among the public.
They always minimise the achieve-
ments. It is done with a motive.
They do not want to see that people
should realise these things and con-
solidate and improve India. If condi- -
tions improve, they will have to close
their shop. That is what is before
them, That is why all these efforts
are being belitt'ed by them.

Then I would like t& say one thing.
So far as these tribes are converred,
so far as the scheduled caste people
and esha®'~3 tribes are concerned, I
have no doubt that something w.ore
ought to be done. But look at the
attitude that my hon. friend Mr.
Rajabhoj takes! When we throw
open wells for Harijans they advise
their people not to go there; when
we open schools they advise their fel-
low caste people not to attend
them. They advise the Harijans not
to associate themselves with so ca'led
caste Hindus. because if untouchabili-
ty 1s removed, whose leaders will
they be? They will be unemploved.
There are some people, who if there
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are no strikes in India, will be un-
employed. I say this with a sense of
responsibility. . I have seen many
times strikes being organised without
any economic reason, to the detriment
of the interests of the general masses
of labour,

So I want to say that the Home
Department and the States Depart-
ment during the year under considera-
tion have discharged their duties ex-
rellently well. There is some scope
for improvement. but they are pro-
ceeding on sound lines and that is
whny I say I support the Demands.

sitaet wfwdar ads (Far afeor):
I T TIGT, FA AW FT A WO
STt o & AR § 9w 39w @ 9w
¥ % AT AT & faF @er ger
w©T 2, T NUEwH TgmagE
TIF QT T 1T AEY oGy o9

T A LA ¥ AT FFA TG
HEIE TGI & | B4 A TIFAAT AT
&, IT F UG W A1T G HAT TAT
T F ATy qAT 997 9T PR &
g fra w3 € ga w1 faqer s
% 8, TEsdr 39 g9y A fHar v
TR | Y AT Tl w1 faerw,
IR G FTEITA F& A AT fag
FT &A@ FT F fHar w@r ar 4 @y
7 faQdy €2z & IR 7 ag 98 v
AT E1T 7 X9 e HY T2 F q1AS
JH gEa wr?r.teﬁ FT AT FEAT FA0
g aa g ? FER A O F faddy
&1 qrAar fra wFe & g frar war
g I &1 g1 fax wAvagi 98 <@
AT ¥ | R TF TF KW AT QA
TAFTY § | UF A qg W
w§ fF o 8o aF faddy ez ar
T8 framr war o) fawra & qg
Q9 F e & fea faar fogr a7 ?
e F Iz THgH WFA W

31 MARCH 1953

Demands for Grants 3402

% qrrg ¥ 7Y fastan maw av | SRIA
T %o A Fgr 41 fF 39 F faae
§ T § 99 7 feafa qftwa @
SraAY | gEiaT By wemEd  qIEI
1 awh ¥ fadEy €2z |, avad €
# wod fear o L MWW AR
FX faamar s | 38 TR W F
war g fr oeEN faRy AT e
T AR Fg foemr weswAm # AR
33 fomar avaf 7 faarar war 0
ag 19 W A5 @ g TFA WS
3 feai fady & wiafafe 9 o1
Sy g w22 F qS 39 F wfaffuay
¥ X g 59 73 o 34 g fadyr
¥ oAy § A w1 ey faar
Ty o1, WX w7 feQd @ F an
| aea €7 F qUg 989 gE @1 TFq
ar¢ #wik @z fmfaedt ¥ us mfwa.
IS T4 4, I3 AL F AHIA F
ara afea frar T Mg T Wré ey
Ay w1 ArF 07 9 | forgw fewre-
Faq @réT (demarcation line)
qad @ @Y f fFg wac & ®a A
wr aFag €2z ¥ fremar qrw AR
T G1 AT qAEIET 7 fqarar sa
7 FY FrHr 947 gL AR IE 7A@
o1 FT A AT MEFT ATE T FIHL
F qrg fone &1 f5 ST # AT
far & 1 ava dY ag & fF stage FEe
¥ afgy e # avaf 7 A #v
fraR g1 9Tg NEFA  WE @A
afafs & Igeda 41 IFT AR

goeqm & sAsaEl F 98wy

fF omsr wae faidy aw=d € F
fasqrar st A garwr W ARkew
DIET | H FA TATATETE AT
q@nr | safad 37 %7 98 FHAG
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fFrmr o @ geN am g frgm
9T AT F Ng wrE T 4 fE
T A ¥ IR AT | o g
® e g | e i afaty
q A & IR F N ww@AE g AR
FER F 9@ AT § 99§ 90
AT A AT F AR 98 F GAAT
MR §, W0 9§ ST H AT 7T g9
&Y FAT AT

“The G.P.C.C. wisely did not pro-
test when areas which must have
been legitimately included in Guja-
rat were placed in other States at
the time when different areas
were included in various States
because it felt that the situation
of the country and the unity of
ndia were of primary importance.
The G.P.C.C. did not make any de-
mands nor did agitate for them.
But when Rajasthan has started
an agitation for the Abu area and
carries it on so furiously, the
G.P.C.C. strongly declares its
claims for Dungarpur, Banswada
and such other areas which have
been included in Rajasthan. The
people of some of these areas have,
in fact, passed resolutions asking
for merger with Bombay State.

This Committee, therefore. re-
quests, the Central Government
not to reopen this question as it
would be unwise to do so. If.
however. it is reopened the evil
effects of such an unwise step
will not remain confined to the
Abu Area only but will spread to
the people of other Stafes, and will

create bitterness and tension all
over. .

If in spite of these considera-
tions, the question is to be re-
opened a Commission for the de-
marcation of the boundaries of the
Bombay and Rajasthan States
should be appointed. That Com.-
mission should allow an oppor-
tunity for.preseptation of Bombay
State’s  claims regarding the
Gujarat areas.”

T WTE AR AR gy W §
AR AW R wee dwmer dar e
NI FAE ) ToET ¥ T
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A 77t 9 €, 98 9% w2 ¥ faore
TR T § TR a4 € F 7AW
$MR AR Fara Ti@ A R
ST T [T TR & faeg Aifew
FL A TIRAR  F HQT FAT N

IR HR TEART TG F [
FUT FA F 9@ AR & fafd
F qw fafgat qar ae aw & &5 3
g @z F fyqar agy § 1 WA
T ARG AT qEET g, 98 9sd
AR F AT F 997 & 1 I
w4 g M ? FA qF W T Far
f& Wit fedftaT & g5 g RaE
¢ gafed 3 farea g2q 1 fag o
aifed | e @ &R ¥ FEAT
g v = ffefragmm ow aevdw
(re-distribution of boundaries)
w1 for 9w @@ A EE g
ECUGS | 1 ol

o T ag & fF w9 agr aemsi
# wrgde woE w71 ik g A, WK
ag Wt w7 AT fF Ag q9 W e
f& 2= ( rovnd the table )35
FX 0 fear mar wr 1 Og W Ad
R W UF A AT g e Ay
ug 99 T q4 I AS A | el
¥ qfgy faee (list) =i, &
% (check) =& fataegr #1
WAT | §F SWg FQT g fafredy
g | I¥ F IE T9 FE A9 G
TR T A fF Awax

arge. foraefesy Tomi #t e

T 4 4, @zw ffed A sw ¥
o fem &1 W A e g
f5 #% &2 ¥ T #if F¢ fafret
T FY AT AAT AR S W
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g FEAT 5 gxF 7 99 1 SqwET
fear § ag faoga o a@ &)

agi tifayss  (privileges) #
IR 7 ok fear w@m a7 fF g Ay
WA Jg g fs fafasde &1 w7
TMAT 3 | @ aa D e fE
AT AT =Zrse IqT 1 qfzd @Y S
q 97 §3 fear mv § v frw w0 @
fafaasia £

stfs @8 ( privy purse ) #
T FETTEE | FAT =L T
5t Q¥ & fa9 %1 sayerd Suner
TF A1@ AT T, F «v Al e
STaT € 1
6 P. M.

SAETAR A 59 7 9 § o7 i faeray
g AR S ferui € o 9+ 3% wsE
ergr (life time) aF & 2w
g1

Hro 37T ®zw (‘C’ class states)
FT @9l A 9 AT 4@ 97 T
Sfaas § 19w F dT 99 ¥ wTorag
AT IZaT & T | § § g@R
¥ ag M F T do Fw Ly
F qg I N @A § faer F AR
N qg WE q0T FAT AT IT 9T
g9 fFaT Smar & 98 ®9ar 99 AR
Y Safa o wd frar s

s A Y AT 98 9% aga
TR I o a8 T
a4 F a9 9 9 AT § W g
4| " 9F gAA A q9T T
2 AT a8 "I T AG FT qHS Qv
s fod g geom feam o e @
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®
g R fag sfm g ? w9
& 7 ag N Far fr ofifa @ W QA
e & fag gade s famm s« &
Feit § 5 @@ wodr Tw orfaarde
FI T AT F forg gade AT T IR
A ZH G F73T 5 A § 0 I |
saEt a1y g fF o= a8 gre| awar
2 a1 39 oRg g9 X9 A AT @R
grar § 1 3t @ fea F fag 99 v
gEE AT 41 G ATH A §
fefram@at gar 1 S§ @@ ¥
SaraT @At gAT & |\ @ 99 gW AG
am gadl & fag Fad § @ SEW
TOT FITE A A A FL AT
qar FT A1 SATRT AJT GO | FAIH
& &1 a1 T & I FT JAT FA A
g A0 @ qar qrar g F | faw
TR ¥ TIAM A THFR ¥ FATE
(covenant) Ft 9T FA
1 FEr AT gArR wreA fafreex d
g gr3g ¥ qar (floor) & =g
sgrarfFgawad as (word) =V
smax (honour) X7 T W@
¥ 9 €22 & HrEawd g8 fwar
T I g A q€ faar wAT 97 ;v
FER Y a § aEd g aw
IGFT A HEAT FET AMEY | WX
T GETL I9 ag g wr ar
#E IGH a€ FT AAGT AG FT |
s g € AR Aw R L
e forely @ frelY aced At frrern
arfeg | BfEA ww S @€ feam
IgHFT [ @A FAT AL | TH
maq;;ﬁﬁ'(ﬂﬁﬁfmﬁ*ﬂﬁ
qifee F A< d fram ar1 IgATH
F A AT R TG A AR
Ay qEFER F fa< T TrAT J14qw v
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TR a8 Hffeq g FT I A1 A
gT AT fF Sae Sfrew a w< o
Y gAR T RFAZT @ & 1WA
TIT 39 9T g fEar fr v =g w94,
o9q 7 fast i g a0 fF &
Fve (temporary capital) Faf
gt wifgg, @ saFr qw A IER
9T @1 war & fF gwR T g w1
g fam

" g9 qAT O S Avad w1 AT
fear war SuF fAw F ATOHT AR
wAdl § A A A aesdw & fo-
fefezaga & art & F37 Iq IR
s A T Y AR T T AW
+T 3313 9 39 I TG IG@ § faA
& faar sma

Shri Punncose (Alleppey); The hon.
Member from Bombay was saying
that we on this side do not hear
though we have ears and do not see
though we have eyes. There may be
that type of deficiency or disease.
But I was wondering whether those
gentlemen ‘who say that everything is
going on as it ought to be and that
we have progresed as we should have,
are not suffering from what is called
double vision. Well, g great sqxentxst
once discovered an elephant in tihe
moon and began to weave a y.heury
about it. But after some time it svas
found to his .disappointment that a
rat had crept into his telescope! I
would ask the hon. Members of the
other side to examine whether the
rat has crept into their telescope.

After these five years how are we
to settle accounts? Is it enough for
hon Members on the other ¥ide of
the House to shout that_we have
prospered? Or is it enough that some
of us here also should join that army
who sing their praise? There are mi-
lions of people in the country who
have to decide it. You say that they
have done a lot for_the Harijans and
the Scheduled Castes. But in all res-
pect I would ask the hon. Member
from Bombay what has he heard
from the mouths of Harijan Members
on the other side of the House. on his
own side. Throughout yesterday and
on ‘many occasions today we have
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found a surprising amount of ynani-
mity in the opinions expressed. No
matter whether it was a Congress lee-
der from Hyderabad or a Ccmmunist
Member here or another Member
from Assam, from every side you
heard three slogans—I know your
aversion for slogans—and these were:
number one. abolish Rajpramukhs;
number two, damocratise and estab-
lish responsible Governmernt in Fart

.C States: and number three, do

away with this bureaucracy (which
is but another word for corruption).
These three demands have been put
forward. Congressmen demand it. the
P.S.P. support it, and the Communists
are uncompromisingly for it. I ask:
for whom are you keeping this
Nizam of Hyderabad, these Rajpra-
mukhs of States, and our great friend
there in PEPSU, the Maharaja of
Patiala? For whom? Congressmen do
not want them, the P.S.P. are against
them, and the Communists are un-
compromisingly against - them: Then
for whom are you keeping them?
That is for Dr. Kailash Nath Katju,
for whom we all have respect, to
answer. Your own men do not want
them. Then why keep them? The fact
is that the present India. India in
1953, is really India in 1947 minus
the British Rulers. Everything else is
there. After ali, in the life and ex-
perience of the people there is ab-
solutely no difference, while in this
House they shout, glory to the Con-
gress Government.

Well take for example the execu-
tive. I was very much impressed by
the eloquent defence given by that
side, I do nut minimise your at-
tempts to curb the evils. But this is
a disease that cannot be cured piece-
meal. Either you cut at the root or
you suffer from it. I do understand,
officers can be very good servants.
But they should be servants. They
should not become masters. But that
is what is happening, The Ministers’
rule is a euphemistic expression.
They da not rule, they only reign. In
fact, everyone of our Ministers, Minis-
ters of the States and all those people,
whom we respect, at the Centre, are
being led helplessly and sometimes
hopelessly by their Secretaries, They
are in the hands of the Secretaries,
the Under-Secretaries and the vast
army vof officers. Some of the police
officers in my State, whom sometimes
we meet when we are free. have told
me during the last few months: “Well,
Mr. Punnoose, please do not misunder-
stand ' us; we are not against you;
when the British were here they or-
dered us to arrest you and Congress-
men and give you blows; we did.
""hen the Congress came; they asked



3409 Demands for Grants

[Shri Punnoose]

us to arrest you, we arrested you and
gave you blows; tomorrow you may
come here and when you come and
ask ys to arrest Congressmen we will
arrest thejn and give them blows.”
Here is a set of people who are more
than Ministers. They say Ministers
might come and go but we are here for-
ever responsible to none, responsive to
none! Ag long as this set-up is there,
no matter whoever be the able men at
the helm like the gentleman who are
sitting there now or even men more
revolutionary are there, nothing good
can come to this country.

Shri S. V. Ramaswamy (Salem): The
lé(l’ln" Member is not addressing the
air.

Shri Punnoose: I am sure the chair-
man’s eyes are everywhere. ’

I will come to the institution of
Rajpramukhs. Why not we abolish it?
‘What is the moral argument against it?
What is the political argument against
it? The other day in the Travancore-
Cochin State Assembly the Revenu
Minister was replying that the Raj-
pramukh of Travancore-Cochin has got
a landed property of 16469 acres. A
small area! My friend Mr. Chacko and
others are fighting for new lands in
Andamans. We are suffering from
acute density of population and at the
same time the Rajpramukh can own
S0 many acres,

Then what about the dismemberment
of Hyderabad and the formation of
the Vishala Andhra which we demand
what about the Aikya Kerala which
we demand? What about
the Karnatak which we demand and
what about Maharashtra? Your plea
that India is going to be dismembered
by this is bogus because the number of
Linguistic Provinces formed will be
one less than the present number.
The fact is that you want to display
democracy alone while everything
below remains as it was before. The
same social elements, same  social
classes are entrenched in power with
the result that while you shout the word
demoncracy. people down below who
work and toil, lead a miserable life. If
we mean business. let us begin with it,
Let us have no Rajpramukhs. let us
bring these officers under the control of
the people. Whenever an occasion
comes, I will be able tostate how it
ran be done. and let linguistic States
we formed immediately. With these
few words. I conclude.

WMr Chairman: The hon. Minister for
Home Affairs and States,
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Shri Sivamurthi Swami (Kushtagi):
I have to make a statement only for
five minutes to represent the dissatis-
faction and undesirable feelings of
Karnatak people over Bellary District.
after the Prime Minister’s statement
regarding Andhra State,

Mr. Chairman: Order. order. There
are a good many Members anxious to
speak. . Several of them have not even.
made their maiden speeches. We are
running against time.

Shri Sivamurthi Swami: Only two.
minutes. .

Mr. Chairmam: The hon. Member
should not take up this attitude. He
begins speaking himself without my
calling him.

Dr. Katju: We have had a rather
unusual feature inasmuch as two Min-
istries have been discussed at once but
I think it has been a satisfactory pro-
cedure because after all. the Ministry
of States and the Ministry of Home
Affairs deal with the same matter,
namely the preservation of tranquillity
and the maintenance of law and order
in the States and I look forward to the-
day in a very few years when we will
have only one Ministry, the Ministry
of Home Affairs. for the whole of
India. India is a big home whether
you divide it into A, B or C and it
ought to be cared for as one big home.
So far as the Part B States are con-
cerned. in seven years’ time under the
Constitution, all the distinction will
come to an end So far as Part C
States are concerned. 1 shall take them:
up in a minute.

I do not propose to keep the House
for a very long time and therefore it
may be that I may omit to deal with
some of the minor points raised here
but I should like to assure hon. Mem-
bers that I have taken note of every
single important point that has been
mentioned and I need not say that T
shall pay the most earnest attention to
all the suggestions made.

T shall deal with the States Ministry
first. The House kas heard various
points. not so much with the welfare
of the people of these States. A point
was raised about financial integration
Wit a great deal of attention was paid
t~ the institution of Rajpramukhs. the
privy purses and vrivate bproperty.
Therefore. in a way. the debate became
a debate on the ex-Rulers of Indian
States. So far as the Raipramukhs as
an institution is concerned the House
is aware that we are bound by our
pledges and I am rather obliged that
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my hon. friend from Hyderabad,
Swami Ramananda Tirtha recognised
this 1eature. He aiso said that he was
in no way very eager to proceed hastily
but he put it in the right way, namely
that he hoped that the Rajpramukhs
might be persuaded to agree to a
change. That approach, I respectfully
suggest, is the proper approach in this
case. I am speaking from some ex-

perience. Rajpramukhs, as an institu-
tion, involve expenditure. It also
involves sentimental considerations

and psychological approach. My hon.
friend Swami Ramananda Tirtha dealt
with the sentimental matters. So far as
tke financia! approach wag concerned,
I think he rightly did not lay stress on
it. I have been in Bengal and in
Orissa. . The Governor appointed by
the President is only a constitutional
head of the State but under the sanc-
tion of the President. You may take
it that the Governor is a source of
fairly considerable expenditure. He
gets a salary, he gets a sumptuary
allowance, touring charges and what
not and all these come to Rs. two lakhs.
As compared to the Governors. I im-
agime that the Rajpramukhs are gett-
ing a lesser sum. may be a lakh here
or a lakh there. That does.not matter,
(Interrupticns). Sir if I am interrupt-
eld, you will have to sit till eight o’
clock.

Mr. Chairman: I request hon. Mem-
bers not to interrupt the hon: Minister.
Let him proceed in his own way. After
all every hon. Member on this side of

1y.

Dr. Katju: I quite appreciate the
sentimental approach of my hon.
friend Swami Ramananda Tirtha. We
were in Hyderabad and he gave a hit
of history. He said, “How can we
possibly deal with our Rajpramukh
with whom we have had disagreement
before”. Now the House will recollect
‘that there are only seven Rajpramukhs
and my hon. friend has been quite
rightly dealing with one Rajpramukh
.that he knows. I do not know really
What would have been his sentiments
if he had been a resident of a neigh-
: bouring State whose head is supposed
‘to be an ideal constitutional ruler even
before this merger. I only desire that
We should resist the tendency to
generalise upon individual experiences.
In the South there are three Rajpra-
mukhs. There mav be differences of
opinion about each ¢ them. Similarly,
in Northern India, there are four. I do
,Dot wish to go into personalities. I do
suggest that the right approach is that
We must proceed in such a way that we
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may not be charged with breaking our:
solemn promises. That brings me to
the other aspect, namely, the privy
purse. I have before me an extract
from the speech which was made by
Sardar Patel in October, 1949 in the
Constituent Assembly when the House
was discussing article 291 in which
there was a constitutional guarantee
given about all these Agreements and
Privy purses, and what not. 1
should like to read the last para of
Sardar Patel’s ‘speech.

“The capacity for mischief and
trouble on the part of the Rulers if
the settlement with them would.
not have been reached on a negoti-
ated basis was far greater than
could be imagined at this stage.
Let us do justice to them; let us
place ourselves in their position -
and- then assess the value of their
sacrifice. The Rulers have now
discharged their part of the obliga-
tions by transferring powers and
by agreeing to the integration of
their States. The main part of our
obligation under these Agreements
is to ensure that the guarantees....

-

wish the House should follow this,—

...that the guarantees given by
us in respect. of privy purse are
fully implemented. Our failure to
do so would be a breach of faith
and seriously prejudice the stabi-
lisation of the new order.”

Shri Punnoose: What about the
guarantee to the nation? .

Dr. Katju: That was in 1949; we are
now in March 1953. The plighted word
remains.

Shri Punnoose: The people?
Mr. Chairman: QOrder, order.

Dr. Katju: The Constituent Assembe
ly was representative of the penple.
Hon. Members may hold their viaws.
They are a very revolutionary lot. I
am sure—I do not know what to say—
eitter 4¢he Rulers or Ex-Rulers; many
of them will not be, and I will not be.
safe when you come into power.

Hon. Members: No, no. (Interrup-
tion). -

Dr. Katju: You may take quite a
different view and change. So far as we
humble individuals are concerned. we
have faith in the word that we give.
So far as privy purses are concerned,
I should like to mention just one fact.
The House remembers that there have
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_been privy purses exceeding ten lakhs
.In many cases. in the case of big
_Rulers. But, they are only for life.

[MR. DEPUTY-SPEAKER in the Chair]

Whenever there is a succession, every
privy purse will be reduced to ten
lakhs. As a matter of fact, there have
.been some cases. The late Maharaja
of Jodhpur died in an air crash. His
.privy purse has been reduced from
twenty-seven lakhs to ten lakhs. There
have been other cases by death, ae-
_recognition, retirement or by historical
_processes. I was just calculating this
morning. At the end of their life,
there would be a reduction of about
one crore. Sardar Patel mentioned that
. the total privy purse, when the Con-
stitution was being passed. was some-
where about 5:8 crores. After this
adjustment takes place at the end of
the first life, that would be reduced to
four crores. 1 qite realise that the
-times are changing, and public opinion
_is changing. ! am aware more than
many hon. Members here -2 aware.
that the Rulers and their families and
their sons and grandsons are guite
_alive to the exigencies of the times.
That approach, I repeat, the approacn
mentioned by Ramananda Tirtha,
.namely that they should be persuaded
to enter into reasonable arrangements
is the best. For us, having given our
-word, on behalf of the people of India
4in the solemn Assembly, it would not
~be fair'and we should not be accused of
entering into unilateral transactions.

Then, comes the question of private
rproperties. I was rather surprised
when I heard all that the ‘!ion. Lady
‘Member who just now spoke mention-
~ed. I find that this private property
question was settled with extraordin-
ary care. Every time the local Gov-
ernments and Ministries were consult-
+ed, and the proof of that is this. I
have been now ten months in charge
of this ministry. You may take it from

- me that not a single State Government
has “said one word about the private
-provertv lists or suggested that they
have been ignored or that their views
were not consulted or that the private
propertv list is wrong., Some private
- property lists are still under considera-
tion. It is our practice that our officers
go, keep the Ministries and local Gov-
ernments in the forefront and every-
thing i< settled with their considera-
tion. Lastly, I may sav that some of
-the properties in these lists are magni-
ficent palaces and other vroperties.
They are not of much saleable_value.
They have no market. In these “hard
.-days, it is difficult to maintain a palace:
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it is difficult to maintain a big house in
an unknown place. It may be that
many of the Rulers may say, well, we
have the satisfaction of having them as
part of our private properties. Whoso-
ever is going to live in Dungarpur or
Banswara. They may consider hand-
ing over these preperties to the State
Governments for public use, thus earn-
ing the admiration and gratitude of
their people. Any way, the suggestion
that was made in the debate nameiy
that the private property lists have been
simply framed and settled in a hapna-
zard fashion, that the people have had
no voice, is entirely baseless. This 18
all about the Ex-Rulers.

Then, a point was raised about fin-
ancial integration of the backward
areas. I come from one of those small
States myself. I realise where_ the shoe
pinched and where it did not. My own
experience is that in so far as tne
small States are concerned, speaking
very broadly, their economic condition
-—I again repeat the economic condi-
tion of the people wasg in many ways

not so bad as it was in some other
parts of India. Of course, conditions
differ from State to State. But, where

the Ruler was enlightened Ruler
where he had a soft heart for the
~péople, where he was accessable to the
people, the_ condition was not so bad.
Assessment was «very light. Parti-
cularly, please remember that the
pressure of population in many of
these States is not heavy. In Malawa.
Madhya Bharat, the density is only
about 190 or 180 per square mile as
or the
eastern districts of the UP. But. the
backwardness consists in other things.
Take medical relief. The States, parti-
cularly the Union States, were well off
because every Ruler big or small had a
hospital or a dispensary or something.
The backwardness consisted in educa-
tion. The Rulers were not fond of
maintaining schools. Communications
were bad; and things of that descrip-
tion. So far as that matter is concern-
ed, the Finance Commission has dealt
with it and the Government, at the
time of integration entered into a
solemn agreement with some of the
Unions, Saurashtra, Madhya Bharat,
Hyderabad also, where they said they
would examine this alleged backward-
ness and do their best to help them.

And something was sajid abnut  the
Five Year Plan and the Part B States
not having their share. It is not quite
fair because I have now got the figures
from the Planning Commission. I
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think they have dealt with the Part B
States on a fairly liberal and generous
scale. For instance. I find:

BALANCE AVAILABLE FROM REVENUE
ACCOUNT:
Contr.bution from the States—

Part A States .. Rs. 130 Crores.
Fart B States .. » I9

Additional Reveries to be raised—

Part A Siates .. Rs. 167 Crores.

Part B States .. v 43
Loans from the Market—

Part A States .. Rs. 72 Crores.

Part B Stutes .. s 17,

YV.ti lrawal from Reserves—
Rs. 46 Crores

no 22,

Par: A States
Part B States

Now, the area is large, and the popula-
tion also is, 1 think, one to four. Now,
as sinister ot States and as a resident
ot one ot these Inaian States myself I
believe—I am airaid my hon. friend
(1o cau him tne Finance Minister) has
come t¢c hold the opinion thatIam an
aavocate tor these Part B States so far
as tne Cabinet 15 concerned; and as a
Minister of States, it is my duty to put
forward their c¢laims with all the
strength that I possibly can, and he
has aealt with us fairly in vne manner,
wiz.. the Chambal Project has got on
to the Plan. When it is completed, it
will, we hope...

Shri Radhelhal Vyas (Ujjain): But he
‘has not given a single pie Ior this year.

.Dr. Katju: That is now your job. I
‘have done my job. I am sure he looks
very austere. but he has got a very
soft heart and a very sympathetic
heart. He has done well. He has
promised us all possible help, but he
.has no money in his own pocket. He
-has got to raise it from other  people.
-Anyway that is the situation.

Now, I come to the Part C States.
"There, the House has noticed the politi-
cal climate and rather differed violent-
ly. Some hon. Members said: “Notiing
doing. This ought to be abolished.
They are a drag on India.” _ Another
hon. Member who spoke for Delhi said:
“What is the good of threatening us
with extinction every day? We are
out here. Let us work.” At the out-
-set, I must say one thing. I have never

31 MARCH 1953

Demands for Grants 3416

been very much impressed by this
argument apout what 1s called an
economic unii. So far as the Part C
States are concernea, the House would
recodect that in the United States
which have now lasted for nearly 200
years, the State units vary enormously
1in size. There are 48 States 1n the
Union. At the one end you have New
York, about two crores in population,
with a city supposed to be the biggest
in the world. I think eight million is
the popuiation of New York, and
w.alth tabulous. I do not know really
as 10 what is the revenue oi the City
of New York, apart from the State of
New York. At the other end, there is
a small State like Rhodes Island with
a popuiatron of hardly three iakhs ans
a hair; one State with wnick I a2
rather famiiiar, Vermont, with a
popuiation oi five lakhs; and the
Constitution is that each State, irres-
pective o1 its size, sends two Members
to the Senate which has got all power
over peace and war questions; and so
far as the Lower House, the House of
Representauves, 1s  concerned, for
every six lakns, you send a representa-
tive witn a minimum of one to provide
for the case of Vermont or Rhodes
Islana. And the curious thing is that
Vermont sends one Member to tke
House oi Representatives, and two to
the Senate, and thus they are function-
ing. But, when I made enquiries
there—and that is a matter which 1
suggest that the protagonists of the
Part C States should bear in mind—I
found that the smaller States do not
try to emulate the bigger States 1
their Ministerial management. in their
administration. The danger is that the
Part C States may become top-heavy in
administration. I have noticed t‘hat
tendency, that real danger. I spoke
about it in Bhopal; I spoke about it in
Ajmer. They say: “Very well. 1n
Uttar Pradesh they have got ten Min-
isters. Why can’t we have at least
five? They have got ten Secretaries.
Why can’t we have at least seven?”
There is a Law Secretary, there is a
Finance Secretary, there is a Chief
Secretary, there is a Public Health
Secretary and what not. Then there
is the Director of Public Instruction.
Director of Public Instruction in Uttar
Pradesh with 63 districts. and Director
of Public Instruction. iet us say 1n a
small State with a population of five
lakhs! So. there is great opportunity,
and great desirability there of co-
ordinating with the neighbouring
States so far as these highly technical
appointments are concerned. You may
try to utilize the services of the neigh-
houring Director of Industries. Direct-
or of Public Instruction, Registrar of
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Co-operative Societies,  Officer-in-
charge of Veterinary Services and all
that. If every one of these Part C
States tries to have an independent
officer of its own, they will come to
grief, because, in the first place, the
officer concerned will not have much
to do. and in the second place, the Fin-
ance Minister will say: “I am not going
to foot the Bill”. Therefore. if the
administration is not top-heavy, then
the smallness of the wunit is not a
matter of great concern. :

I will not take the House very long.
I am speaking quite generally. Among
the smaller States, we have got Ajmer,
Coorg and Delhi. They are indepena-
ent units because of long historical
processes. Ajmer has been considered
a separate unit, I beliecve, from the
year 1803. For historical reasons the
British Government was treating it
separately, and it was continuea.
Similarly, Coorg. And then, Kutch.
Then. we have Vindhya Pradesh and
Himachal Pradesh.—good units. and I
think, they are good units for admini-
stration also provided they take that
into consideration. There is some talk
going on of having a small Joint Public
Services Commission. There is a talk
going on about joining the judicial
admipistration with the neighbouring
High Courts. I should like to add here
that the House may have seen in the
‘newspapers that for the last three or
four months I have been having talks
with the Chief Ministers of the Part C
States in- which many questions have
been placed for discussion. And we
have reached agreed conclusions on
every point, and the orders are now
under issue and the result will be that
the procedure will be very much
simplified. and 1 expect that the part C
States Governments will be able to
make much progress, better progress.

Now, Manipur and Tripura have
been very much talked of. and some
hon. Members coming from that part
had spoken with zeal. Now. I must
say that the picture that they try
to paint has absolutely no relation to
reality. I have been there myself. I
have been at Manipur. I do not see
through anybody else’s eyes. I try to
see through my own eyes in so far as I
can. I am not led by officers. 1 went.
mixed with the people. And I had
been to Kutch only the other day. Now
one factor was not mentioned. viz.
toth Trioura and Manivur are border
States. and they are of the utmost str-
ategic importance to India. Whatever
may be the administration, this way or
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that way, we cannot possibly tzke any
risks in that State.

Shri Nambiar: What is the risk?

Mr. Deputy-Speaker: He has said it
is a border State.

Dr. Katju: Irespectfully submit that
tl}e hon. Members try to pamnt a
picture of utter lawlessness. Some-
body said it was colonialism. Just
consider it. Here is a Member from
Tripura sitting in Parliament, taking
part in debates, asking questions, and
he says: “Indian Imperialism 1s -gov-
erning the colonialism of Tripura and
Manipur.” It is absurd. Can you
imagine it? Are you a sort of colony?
‘That shows the tendencny that, if any
nhon. friend gets the- chance, he will
run away with it.

Shri Rishang Keishing (Outer Mani-
pur—Reserved—Sch. Tribes): What I
said was that our position is worse than
that of the colonial people. (Inter-
Tuptions).

Dr. Katju: Now, there is talk of
democratisation. I sometimes rub my
eyes when I hear the phrase. Do you
know what is imperialism? If it were
there, would you have been sitting here
in this Parliament? You have got the
privilege of bringing to light, discuss-
ing, and raising debates on minute
questions, on how many prisoners are
there in jail... (Interruptions).

Mr. Deputy-Speaker: Order, order,
let there be no concurrent remarks.

Dr. Katju: This afternoon, an hon.
Member raised questions ‘What about
that particular field, is there water, or
is it a dry land...?’ and so on, You are
bringing here all these points. Youw
are represented here, and these are all
elected people, elected Members from
different parts of India; and yet, yow
say there is no democratisation, and
there is no pooular rule there. (Inter-
ruptions). I auite realise this......

An Hon, Member: It is so.

Dr. Katju: I quite realise that there
may be no Legislative Assembly there,
and I am aui‘e frank. The way in
which some gentlemen have behaved,
esnecially some political parties have
behaved there, makes us a little suspi-
cious. Conlderce, people say, is a
plant of very slow growth in.......

An Hon. Member: It cuts both ways.

Dr. Katju: What was happening
there last year in Manibur and Tri-
pura? I do not want to go into very
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controversial ground. This afternoon
a quesuion was put, regarding a case
in which the accused were acquitted,
but 26 persons are still ,absconding
and let my hon. friends, the members
of the Communist Party. who know
more about those accused than I do,
consider where these absconders are.

Sri Biren Dutt (Tripura West): You
will never find them out. (Interrup-
gions.)

Mr. Dcputy-Speaker: Order, order.
How can this be ailowed? There is
some 1nterruption or other, and hon.
Members go on interpreting what is
said this way or that way. Let the
hon. Minister go on now. Other hon.

. Members have had their own say. So,
there 1s no meaning in laughing, or
doing this or that. That does not at
all add to the decorum of the House.
(Interruptions).

Shri Raghavaiah
allegation is made...

Mr. Deputy-Speaker: Order, order.

Dr. Katju: Lastly, there was some
mention of Andamans. and I believe
some appreciation was expressed of
what was being done in the colonisa-
tion scheme. We propose to acquire
about 20,000 acres of forest land, to
settle about 4000 families there, and I
thing a very large sum, over a crore
©of rupees has been sanctioned, and
families are being sent there. But the
work is rather slow that it will take
about two or three years to complete
the work. Meanwhile, communica-
tions there are very difficult. I am
1rying my very best to improve them.
And the Communications Ministry
have been verv helpful in having an
airfield built up there, with good roacs
properly repaired and improved, and
when that airfield comes into existence
I am hoping that it may be possible to
begin with a weekly service to Anda-
mans. Some hon. Members of this
House went there, and were enchanted
with that they saw. When the com-
munications improve, both by se»
vessel and by air services, I do hope
that there is a very prosperous future
in front of these islands.

(Ongoie): An

Some Members mentioned about
‘that explosive topic—Abu, Views had
been expressed. That matter is always
under consideration and something will
have to be done about it. Of course, it
is a question of time

. Before I pass on from the States Min-
istry, I might just say one word about
the State Counsellors. Now, I know
that different views are held. Speaking
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for myself, if I had been in any one of
these States I would have welcomed the
appointment for the simple reason that
unaer the existing rules the State
Counsellor is not there to interfere.
He is there to offer advice, if asked.
But the present situation is this:
There 4s no State Counsellor in My-
sore, none in Travancore-Cochin...

Shri * Madhac Reddi (Adilabad)’
Why in Hyderabad?

Dr. Katju: ...and not one in Saura-
shtra. The appointment is in abeyance
in Madhya Bharat. The situation real-
ly is this. We are not very keen. If
you want one, we will give you one.

Shri Nambiar: We do not want.
Dr. Katju: You do not want.

Shri Nambiar: In Hyderabad we ﬁo
not want.

Dr. Katju: I know you do not want
anybody tnere. Now, that is the situa-
tion. 1n Hyderabad we have got the
Financial Counsellor to assist in the
management of the finances.

Now, that brings me to the Home
Ministry. I was glad to hear and I am
very grateful for what was said about
the very welcome feature in the last
year, namely, that, but for the lawless-
ness in some parts of India owing to
organised gangs and dacoits, In ane
particular place owing to some impro-
per functioning of the State Ministry
and tnirdly, owing 1o these everlasting
threats of Satyagrahis and disobedience
of the laws, strikes and all that—if we
eliminate these three—we can easily
congratulate ourselves on the tranquil
conditions that have prevailed in this
great land or ours. We are 36 crores.
The whole world is in a very disturbed
condition, and we are not behind any
‘Iron curtain’. I think the liberty that
this country enjoys in freedom of ex-
pression and freedom ot public meeting
is enviable.

Shri Algu Rai Shastri (Azamgarb
Distt.-——Eas* cum Ballia Distt—West):
Rather too much.

Dr. Kaiju: Then the Press. A won-
derful Press we have got. They are
free, they are open. We have only to
read the Urdu Press, the Hindi Press
and even the English sheets as to what
they say about us. And yet peace pre-
vailg and that is, I suggest, possibly the
greatest tribute that one can pay to the
general good sense of the community at
large. All sorts of things are said
before the people in the villages—a
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new heaven, a new earth, a new Jeru-
salem, the poorer people who are pass-
ing through troubles and hard times
are told by my hon. friends here, there
—everywhere—all sorts of things, but
still they hold fast to their moorings
and they are not carried away.

Now, I should like to say something
here about these constant threats of
strikes. It is a very painful ,feature.
lt_is getting late. It is a very harmful
thing. What was permissible, I suggest
tc you, when we were being ruled by
foreigners is not permissible today.

Shri Nambiar: Why?

Dr. Katju: Here is a Government to
which you are a party. You are talk-
ing everyday of democratisation and of
democratic Government, and tne firs®
rule of a democratic Government is the
rule of the majority. (Interruptions).
If you do not accept it, if you say that
you are entitled to break any law that
is passed by this House or by the State
Legislatures, if anybody says like that,
he is entitled to break it. I can under-
stand a man saying: ‘Well, I am going
on fast’. He goes on fast in a decent
manner and in his own house. Let him
do it. But he starts it in a place like
Chandni Chowk or ‘in front of the U.P.
Assembly on a piece of land. People
go and want to break the law. Very
well, let them break the law. They
start a procession and what do they do?
They do not simply rely upon the help
of the living; they also s€ek the aid of
the dead. Here are living men—men
and women—going in procession and
here are the dead zshes—I do not know
whether they are geauine or spurious.
They go in a vprocession. Ashes of
people who died two months or three
months ago, and they are carried! Tzke
the Delhi example. It was announced
that the ashes of an old man who died
about two months ago would be
brought. I do not know what was in
that earthen ‘jar.

Oh. Ranbir Singh (Rohtak): He may
not have died at all.

Dr. Katju: It was advertised that
they would come at half vnast five at
Railway station: people shonld go and
assemble there and then they were
going to be exposed. After
svnset.  when the  streets  were
congested they would be taker in nro-
cession through Chandni Chowk and
other congested parts and then they
will be consigned to “h2 .Jumna. That
was what was said. Probably they
would have been kept in that earthen
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jar, if they were there at all, and they
would nave been used elsewhere on
anotner occasion. Is that the proper
thing. If we put these aside, I think
we have passed tihrough a fairly
peaceful period.

Shri Algu Rai Shastri: Why is all
that allowed?

Dr. Katju: There is a good deal of
talk about restriction of liberties and
preventive detention. Omne hon. friend.
very generously said that he will say:
something about it whea the resolu-
tion comes. I will waii and see. The
lady Member, who is not here. Mrs.
Renu Chakravartty spoke about the-
Kakdwip prisoners. Please remember:
that law and order is the primary
responsibility of the Siate Govern-
ment. I have asked for information
and what I find is that their case was.
started two or three years ago. Then
the Supreme Court came in and said
that the West Bengal Act for ke trial
of these cases setting up indenpen-
dent Tribunals was ultra vires, That
was in 1951. Then the West Bengal
Government had to pass another Act
and the result is that the trials have
now been going on and the accused
are undergoing trial.

So far as the detenus under the
Preventive Detention Act are con-
cerned, the latest information is that
the number of detenus is six in the
whole of West Bengal. Now, I do not
want to go into that. The House
may take it from me that the State
Governments—I do not claim any
credit for myself—have exercised the
utmost scrupulous care that unneces-
sary action should not be taken under
the Preventive Detention Act. But T
do think that contingencies may arise
when a situation may demand—it is
demanding today—that action should
be taken so that the mischief may be
nipped in the bud.

Shri Nand Lal Sharma (Sikar):
What is the number in Delhi?

Dr. Katju: A good-deal of talk took
place about the salaries, high and
low salaries. Of course. we have a
very favourite proposition. namely the
floor and the ceiling. That the
highest salary should not exceed the
lowest salary by ten times. Some-
bodv said that if the minimum salary
is Rs. 100 the highast salary should
not exceed Rs. 1000. I was rather
disposed to agree with this proposi-
tion with ‘a small difference. namely,
T think vou should diid2 the diffe-
rent wage-earners Of salary earners
into age groups. If you slart with
group of 20 to 25—you employ a
sweeper, you give nhim I think Rs. 80
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today. You employ a postman on
Rs. 80, you employ a clerk 1n the
Secretariat. I was told tkat he would
get Rs. 105 as basic pay. You em-
ploy at that very age group a Munsif,
a Doctor, a member of the Provincial
Medical Service, or an Engineer or a
member of the Indian Administrative
Service or the Provincial Service.
What do you pay? The Doctor gets
Rs. 250, the Munsif Zeis Rs. 250, and
Egnineers and technicians all those
people who have qualified, poor fel-
lows who have read for ten years and
fifteen years in colleges. You take
advantage of them. You compare the
salaries of that age grcup. What you
do is to compare the salary in the
lowest group, the salary in the lowest
group of 20 to 25. men who sfart
their lives. with the salary of the
topmost man at the age of 50 to 55
and you say that he gets Rs. 3.000. I
iam not talking about the Rs. 4000/-
} people.

Shri K. K. Basn (Diamond Har-
bour): May I know what the sweeper
at the age of 55 gets?

Dr. Katju: [ am coming to that.
The Finance Minister is there, in anv
case. to reply to it.

. Shri Chattopadhyaya (Vijayavada):
‘Do not be an escapist.

Dr. Katju: Please hear me. A 1nan
in the 20 to 25 age group who starts
on Rs. 80 or Rs. 100 gets 1esponsi-
bilities, gets experience, gets children.
He has to marry aad educate his
children. He must be getting some-
thing extra. What dues he get? 1
enauired about clerks. If a man is
unfit, he goes away. He is turned
out. If he is normal, average, then
he may get a hasic salary of Rs. 150.
He starts on Rs. 75 and goes up to
Rs. 150, or with D.A. to Rs. 200.
Similarly, a Munsif who starts on
Rs. 250 goes up to Rs. 1000. An
LAS—and he is the black beast of
the day—starts on Rs. 350—I am {alk-
ing of the average man—and goes up
to Rs. 1,800. If you say that Rs. 1,800
down to Rs. 150 is within your ten year
time limit, then you should remember

at you are thinking of a responsible
man, a man who has brains and goes
to high posts. I suggest for your
consideration that it is extremely un-
fair to take the ceiling of the lowest
8ge group and compare it with the
highest age group.

Then, there is another matter. Be-
cause the House is ianterested in this,
I shall mention it. I once had a talk
g’lth,a young lady. Do not laugh.
u?e Is a relation of mine. You know
: e father'very well. So. do not
augh. It is very indecent. She 1is
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the wife of an engineer. We were
talking about salaries. She said: “If
you give me a rent-free house (that
costs about Rs. 50); if you undertake
to educate my children and give themr
free education right to the doctor's
stage, or engineer’s stage or the law-
yer's stage; if you give me free medi-
cal relief, you may give me anv
salary you like.” So, when you talk-
of reduction of salaries, please re-
member that most of us come from’
middle classes. We have to educate”
our children. The nation wan:s
doctors. It wants technicians. 1t
wants engineers. It does not want
lawyers. But it wants servicemen
If you have ta educate al your ex-
pense, let us say up to the doctor's
stage, then according to a doctor
whom I consulted this morning and
whom I asked, “What did it cost your
father to educate you and make yow
fit to function as a doctur?”, the cost
is Rs, 30,000. Medical books are being
sold for Rs. 40 or 30 each. The fees are:
mounting up. If you want to go by
that sense of social justice, then the-
nation should take -the responsibility”
for giving free education to every-
body...... (Members from the Opposi--
tion: Hear hear)...... absolutely free-
education. But you are demanding
from the middle classes today that
they should shoulder the burden and-
they should educate their sons as
doctors. technicians etc.-and make-
them available for the service of the-
nation. That is an aspect which
should be considered. I should like
to ask Members of the Cemmunist
Party—they take part in the debates—
and tell them that we shall be very
grateful if they will give us the latest
information and the most accurate-
one regarding the salaries in Russia...

Shri Nambiar: Oh, yes. From the’
Soviet Embassy you can get it..

Dr. Katju: ...... because I am told
that the monthly salary for a maid
is 300 roubles and the highest salary
is nine thousand roubles, and techni
cians and guthors ete...... .

Shri Chaitopadhyaya: But 300 roub
les is a wrong figure.

Shri Algu Rai Shastri: What is the
right figure ?

Shri_ Chattopadhyaya: I will tell
you. Even the old woman who sweeps:
the floor receives a salary of 600
roubles.

Dr. Katju: That is all right. A
sweeper here also gets Rs. 88. So.
what is the good of talking in that
way? I want to ask another ques-
tion. This 600 roubles is the floor.
What is the ceiling?
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Shri Chattopadhyaya:
the average?

‘7T PM.

Dr. Katju: No, the ceiling. I am
told it is nine thousand roubles, ten
thousand roubles and sometimes even
.sixty thousand roubles. Anyway,
my bon. friends will give us the in-
formation. Then there is another
matter on which I should like to take
.a minute. One hon. Member, Shri-
mati Renu Chakravartty spoke about
trade unions and all that. ‘That is
very nice. I can undersiand the right
to t}'?rm trade unions and the right to
. strike.

You mean

Mr. Deputy-Speaker: I suppose we
have spent fifteen minutes over the
"Bill earlier in the day. I will, there-
-fore apply the guillotine at 7-15 ins-
“tead of 7.

Dr. Katju: So far as the trade
-unions are concerned, you have the
capital on the one side. the nranage-
ment. the millowners, you have the
labour on the other. The State is
there as the arbiter to see that there
is fairplay and to mediate and settle
. disputes. So far as the Government
and its employees are concerned--
my hon. colleague the Deputy Mibis-
ter has already dealt with the big
- question—we are not actuated by any
-profit motives. The capitalist is
actuated by profit motives: we are
not. We are represzating the whole
:people. So, bringing that analogy
into consideration is ncti very useful.

1 wanted) to say just one or two
-words abodt the, administration ot
‘justice and then I would have finished.

Shii K. K. Basu: There is no justice
‘to be administered.

Dr. Katju: My hon. friend says
-theresis no justice to be administered.
If there is no justice he would not
have been here. But the general

.complaint is that justice is dilatery..

is expensive and what not. Tt is a
‘very familiar complaint. But I should
like to place before the House one re-
.cent piece of news which has appear-
-ed in the newspapers. and which T am
-sure will please the House as a whole.
‘I plead strongly for the association of
the people in the administration of
-justice. Most of the troubles from
which we are suffering is due to the
fact that people do not think that
the law courts are their law courts,
‘that the police station is their police
station. They think it is something
fcreien and that they are unier no
.compulsion to render any assistance. to
go and give 1irue evidence. Now
what I want to bring to the notice of
xthe House is that in Uttar Pradesh,
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they have established what is called
judicial panchayats. The law was
passed in 1948 and it took some time to
start the machinery and hold elections.
Under the elected system these pan-
chayats have been functioning for the
last two years. 1 have collected
figuras for the last nine months and
you would be astonished to hear, as
T was. the number of petty cases,
judicial and criminal. decided by them.
For the nine months ending 31st of
December 1952, the cases which were
disposed of by these panchayats were
2.30.000. Now manv of them were
cases ,which were settled by compro-
mise: but even then the figures are
astonishing. 94 per cent. of the de-"
cisions were accepted—ro appeal, no
revision. nothing. Revisions were
filed on very large and general grounds
in six per cent. cases. They were syc- '
cessful only intwo per cent. In four
per cent. of the cases the magistrates
and the civil officers said it was quite
all right. Please see the result. Out
of 2.30.000 cases 98 vper cent. wmdg-
ments stood. They were decided by
these panchayats whose members
were not educated, but people living in
the villages. There was no auestion
of hide-bound rules of evidence or
hide-bound procedure. Lawyers were
not there to assist them and they
did_the whole thing. That is proof
positive that if you associate pedble
and if the people begin to think that
they are administering justice ‘hem-
selves, then it succeeds. I do hope that
this will appeal to all parts of india
and it is a matter for great gratifica-
tion that the example set by the Uttar
Pradesh has already been followed by
many provinces. I do hope that eise
where also this will prove successful.

Finally, there was something said
about passports. Now, passport is not
something like a matter of funda-
mental right. That was wrongly put.
Fverv Government is entitled to see '
which are the persons who go out.
And I shall be quite frank about it
What 1. want is that there should be
complete sincerity about this natter,
complete frankness about this matter.
If you want to go for any purpose. say,
somebody is ill, you can go and have
the treatment. But if vou can go
for treatment, suppose one is suffer-
ing from appendicitis,—the sea vuyage
or the air journey gets you rid of
the appendicitis and brings complete
health.—and then vou go to a Peace
Conference in Vienna or Timbuctoo
or Brisbane and wander about the
whole world. then I sav it is not
frankness. (An Hon. Member: And
tha Coronation). We do not want
people to go out to bring the Govern~
ment into contempt. (Interruption).
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We do not want people to go out
and sabotage the Government here.

. Several Hon. Members: No.

Shri H. N. Mukerjee (Calcutta—
North East): Be free and frank.

Dr. Katju: That is all that I have
to say. But before I sit down I
would like to answer to an appeal
which was made to me by two Mem-
bers. Both of them have gone away
and therefore it is really not neces-
sary. I was asked to express regrel
for something which has happened in
Delhi. What I wanted to say was if
I had the least consciousness of hav-
ing done something improper myself
I would have been the first person to
express regret.

Shri Chattopadhyaya: You could
never be capable of doing it.

Shri Algu Rai Shastri: Because he
never does wrong.

Dr. Katju: I am always careful
about it. Some hon. Member read
out an editorial from the Hindu that
‘the Home Minister should have ex-
pressed regret’. What for? What
have I done? People go and they
are alleged to be arrested by a
Magistrate. That is a matter for
trial. If they are arrested by a
Magistrate it seems to be quite all
right. The Supreme Court did not
go into that matter. It went into an-
other matter. As I said the other
day, picture to yourself. Lawyers are
there, eminent barristers, vakils, dis-
tinguished accused, both lawyers, bar-
risters, etc., and the Magistrate is
there, and the trial takes place in
jail. Everybody knows where they
have come from, where they are going
back. And they say, ‘Please adjourn
the case’. If they had said to the
Magistrate, ‘We want to go out’, the
Magistrate would have said. ‘Ga out’.
They did not want to. And the Ma-
gistrate forgot to write the three
words. I gather from the newspapers
that a distinguished friend of mine,
one of the persons concerned, had
actually offered to go to jail, himself.
He did not want to remain out, That
is what the newspapers said. What
am I to express regret for? If I
begin to express regret on everything,
good, bad or indifferent, then my
regret would become valueless. 1
should express regret when there is

something genuine behlind it and it
carries some sense.
I would ask the House to pass

these Demands with acclamation.

Shri Sarangadhar Das: My question
has not been answered, about the
30 PSD
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Mercantile Corporation four months

after......

Dr. Katju: That casg is under con-
sideration.

Mr, Deputy-Speaker: I shall first put
all the cut motions on the Demands for
the Ministry of Home Affairs to the
vote of the House.

The cut motions were negatived.

. Mr. Deputy-Speaker: The question
1s:

“That the respective sums not
exceeding the amounts shown in
the third column of the Order
Paper in respect of Demands Nos.
52, 53, 54, 55, 56, 57, 58 and 127 be
granted to the President to com-
plete the sums necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1954
in respect of the corresponding
heads of Demands entered in the
second column thereof.”

The motion was adopted.

Mr. Deputy-Speaker: Now, I shall
put all the cut motions on the Demands
for the Ministry of States to the vote
of the House.

The cut motions were negatived

) Mr. Deputy-Speaker: The question
18:

“That the respective sums not
exceeding the amounts shown in
the third column of the Order
Paper in respect of Demands Nos.
88, 89, 90, 91, 92, 93, 94, 95 and 135
be granted to the President to
complete the sums necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1954, in respect of the
corresponding heads of Demands
entered in the second column
thereof.”

The motion was adopted.

[The motions for Demands for Grants
which were adopted by the House gre
reproduced below.—Ed. of P. P.]

DEMAND No. 52—MINISTRY OF HoOME
AFFAIRS

“That a sumr not exceeding Rs.
1,17,43,000 be granted to the Pre-
sident to complete the sum necess-
ary to defray the charges which
will come in —course of payment
during the year ending the 3lst
day of March, 1954, in respect of
‘Ministry of Home Affairs’”
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DEMAND No. 53—-CABINET

“That a sum not exceeding Rs.
21,88,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1954, _in respect of
‘Cabinet’.”

DemManp No. 54—DELHI

“That a sumr not exceeding Rs.
1.38,58,000 be granted to the Presi-
dent to complete the sum necess-
ary to defray the charges which
will come in course of payment
during the year ending the 3l1st
day of March, 1954, in respect of
lmlhi""

Demanp No. 55—PoLICE

“That a sumr not exceeding Rs.
63,37,000 be granted to the Presi-
dent to complete the sum neces-
sary. to defraythe charges which
will come in course of payment
during the year ending the 31st
day of March, 1934, in respect of
‘Police’.”

Demanp No. 56—CENSUS

“That a sum not exceeding Rs.
9,62,000 be granted to the Presi-
dent to complete the sum neces-
sary to defraythe charges which
will come in course of payment
during the year ending the 3lst
day of March, 1954, in respect of
l@nml.lD

Demany No. 57—MISCELLANEOUS De-
PARTMENTS AND EXPENDITURE UNDER

THE MINISTRY OF HOME AFFAIRS

“That a sumr not exceeding Rs.
10.15,000 be granted to the Presi-
dent to complete the sum neces-
sarv to defray the charges which
will come in course of payment
during the year ending the 3lst
dav of March. 1954, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry
of Home Affairs’.”

NEMAND No. 58-—ANDAMAN AND NICOBAR

ISLANDS

“That a sum not exceeding Rs.
1.61.29.000 be granted to the Presi-
dent to complete the sum necess-
arv to defray the charges which
will come in course of vayment
during the vear ending the 31st
dav of March. 1954, in respect of
‘Andaman and Nicobar Islands’.”

DeEMAND No 127—CaAPITAL OUTLAY OF

THE MINISTRY OF HOME AFFAIRS

“That a sumr not exceeding Rs.
26,28,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3l1st
day of March, 1954, in respect of
‘Capital Outlay of the Ministry of
Home Affairs’.”

DemMAND No. 88-——MINISTRY OF STATES

“That a sumr not exceeding Rs.
10.63,000 be granted to the Presi-
dent to complete the sum neces-
sary to defraythe charges which
will come. in course of payment
during the year ending the 3l1st
day of March, 1954, in respect of
‘Ministry of States’.”

DEMAND No. 89—PRivy PURSES AND

ALLOWANCES OF INDIAN RULERS

“That a sum not exceeding Rs.
1,92,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1954, in respect of ‘Privy
Purses and Allowances of Indian
Rulers’.”

Demand No. 90—KurcH

“That a sum not exceeding Rs.
1.01,83,000 be granted to the Presi-
dent to complete the sum necess-
ary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1954, in respect of
‘Kutch’.”

‘DEMAND No. 91—BILASPUR

“That a sum not exceeding Rs.
23.43.000 be granted to the Presi-
dent to completethe sum neces-
sary to defraythe charges which
will come in course of payment
during the year ending the 3l1st
day of March, 1954, in respect of

X

‘Bilaspur’.

DeEMaND No. 92—MANIPUR

“That a sum not exceeding Rs.
58,19,000 be granted to the Presi-
dent to complete the sum necess-
arv to defray the charges which
will come in course of payment
during the year ending the 31st
dav of March, 1954, in respect of
‘Manipur’.”
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Demanp No. 93—TRIPURA

“That a sum not exceeding Rs.
1,11,22,000 be granted tc the Pre-
sident to complete the sum necess-
ary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1954, in respect of
‘Tripura’.”

DeMAND No. 94—RELATIONS WITH
STATES

“That a sum not exceeding Rs.
56,95,000 be granted to the Presi-
dent to complete the sum necess-
ary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1954, in respect of
‘Relaticns with States’.”

dent to complete the sum necess-
ary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1954, in respect ot
‘Miscellaneous Expenditure under
the Ministry of States’.”

DeMAND No. 135—CaPrrAL OUTLAY
OF THE MINISTRY OF STATES

“That a sum not exceeding Rs.
3,67,35,000 be granted to the Presi-
dent to complete the sum necess-
ary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1954, in respect of
‘Capital Outlay of the Ministry of

States’.”
DemAND NoO, 95—MISCELLANEOUS Ex-
PENDITURE UNDER THE MINISTRY OF A ;
STATES The House then adjourned till Two
“That a sum not exceeding Rs of the Clock on Wednesday, the 1st
. April, 1953.

54.66,000 be granted to the Presi-





